RATIFIED MINUTES OF MEETING No.8/18 OF NORMS COMMITTEE-I (DES-I

SECTION) HELD ON 18.7.2017.

(1)

(ii)

In certain cases the decision of the Norms Committee refers to the
Recommendations / Observations / Deficiencies received from the concerned
Technical Authority. Wherever applicable, a scanned copy of such document has
been placed at the end of the Minutes, in running serial orders. The concerned
firm may go through the same and respond accordingly.

It is also informed that all applications/representations/reply to the
Deficiency letters etc. may be sent to Shri Darshan Singh, Additional DGFT
and Chairman, NC-I. The email address is: darshan.singh(@nic.in and
ncl.dgft@nic.in. All firms are also requested to mail/send their present valid
email addresses so that correspondences can be made through email only.

The meeting No. 08/18 of the Norms Committee (NC-I) for the licensing year 2017-

2018 held on18.7.2017 under the Chairmanship of Sh. Darshan Singh, Additional Director
General of Foreign Trade to consider the applications under Duty Exemption / Remission
Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure Volume.
The following Members of the Committee were present in the meeting: -

SIN [ Name of the representatives | Room | Telephone No. Department

0 & their Designation No.

1. Sh. K.X. Tiwari, IA 476 23062622 DHI, Udyog Bhawan

2. Sh S.K. Jain, D.O. 428A | 23063321 DIPP, Udyog Bhawan
Extn.3318
23063166

4. Sh K.P. Singh, Dy. DGFT 302 23061562 DGFT, Udyog
Extn.146 Bhawan .

5 Sh. S.K.Panigrahi , E.O 404 23061562 DGFT, Udyog
Extn.265 Bhawan

I - The Committee considered the individual cases of the agenda of this meeting generated

through the online system of NIC. The decisions taken thereon are as under:-

" ICase No.:8/25/80-  Party Name:NILSAN  Meet No/Date:8/80- Status:

. ALC2/2016 NISHOTECH SYSTEMS ALC2/2017 Rejected

| PVT.LTD. 18.07.2017 |
- HQFile RLA File : Lic.No/Date:0310707664

| :01/80/050/00568/AM17/ :03/95/040/00426/AM13/ 05.09.2012

1

Decision :The committee noted that firm has not furnished their reply to this office

. deficiency letter dated 5.4.2017 and final reminder dated 25.5.2017 sent by e mail. It is
" decided to reject the case with direction to the firm to pay applicable custom duty
- with interest for EODC.
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;RAﬁrﬁay take further hecéssary action aécordingiy.

Case No.:7/25/80- ‘Pa'rt'y Name:NILSAN  Meet No/Date:8/80- Status:
ALC2/2016 NISHOTECH SYSTEMS ALC2/2017 Rejected |
i PVT.LID. 18.07.2017

HQ File RLA File Lic.No/Date:0310714868

01/80/050/00567/AM17/ O3/95/O40/00618/AM13/ 112:11.2012

2 Decision : The committee noted that firm has not furnished their reply to thls office
deficiency letter dated 5.4.2017 and final reminder dated 25.5.2017 sent by e mail. . Itis
decided to reject the case with direction to the firm to pay applicable custom duty
with interest for EODC.

RA ‘may take further necessary actlon accordlngly

Case No.:1/23/80- Party Name:APEX TEST Meet No/Date:8/80- Status:
ALC2/2013 TECHNOLOGIES, ALC2/2017 Deferred
18.07.2017
HQ File RLA File Lic.No/Date:0710101331 Defer
3 :01/80/050/00427/AM14/ | :07/24/040/00310/AM14/ 17.01.2014 Date:
29.08.2017

Decision : The committee noted that corhménfs from MEITY is still awaited despite of
- [five several reminders issued to DIET to expedite their comments. It is decided to remind
. MEITY to expedite their comments. Case is deferred to 29.8.2017.

. |Case No.:4/21/80- Party Name:ZENITH Meet No/Date:8/80- Status:
. ALC2/2014 PRECISION PVT LTD ., ALC2/2017 Deferred
|| 18.07.2017
'HQ File RLA File Lic.No/Date:0710107058 Defer
'4 :01/80/050/00480/AM15/ | :07/24/040/00297/AM15/ 26 11.2014 Date:
29.08.2017

? i’Decision : The committee noted that firms application sent to MSME ( chemical ) on
~ 18.12.2015 for comments. The comments from MSME not received so far. It is decided to
refer the matter to DIPP for their comments. Case is deferred to 29.8.217.

' Case No.:62/3/80- Party Name:L & T- 'Meet No/Date:8/80- Status:
- |ALC2/2015 'MHPS TURBINE 'ALC2/2017 Deferred
| i \GENERATORS 18.07.2017
~ PRIVATE LIMITED ‘
HQ File RLA File Lic.No/Date:0310793788 Defer
15 01/80/050/00062/AM16/ :03/95/040/00743/AM15/ 11.02.2015 Date: ‘
29.08.2017

Decision : The committee noted that firms reply dated 7.4.2016 'égain sent to DHI on
© 118.3.2017 for their comments. It is decided to remind DHI to expedite their comments.
| Case is deferred to 29.8.2017.
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" CaseNo.:17/27/80-  Paty =~ MeetNo/Date:8/80- Status:

. |ALC2/2014 Name:DYNAMATIC 'ALC2/2017 Deferred
|| TECHNOLOGIES 118.07.2017
LIMITED, ,
6 HQ File iRLA File TLIC No/Date:0710107705 Defer
:01/80/050/00642/AM15/ :07/24/040/00422/AM15/ 25.02.2015 Date:
29.08.2017

fDecnsnon The committee noted that information not received from the firm in response to
. DIPP deficiency letter dated 28.4.2017 followed by this office reminder issued to the firm
~ lon 25.5.2017.1t is decided to send final reminder to the firm . Case is deferred to 29.8.2017.

. |Case No.:35/3/80- Party Name:TERUMO  Meet No/Date:8/80- Status:

. |ALC2/2015 PENPOL LIMITED \ALC2/2017 Deferred

|| ' :18 07.2017 :

‘ ‘HQ File RLA File Lic.No/Date:5310018479 Defer fe

7 :01/80/050/00035/AM16/ :53/24/040/00018/AM15/ 17.03.2015 Date: |
29.08.2017

- Decision : The committee noted that firms application sent to MSME (chemical) for|
. 'their comments. It is decided to remind MSME ( chemical ) to expedite their
| .comments. Case is deferred to 29.8.2017.

~ |Case No.:20/3/80- Party Name:AUTOMAT Meet No/Date:8/80- Status:
ALC2/2015 IRRIGATION PVT. ALC2/2017 Deferred
i LTD. 18.07.2017
| HQ File RLA File Lic.No/Date:0510393719 Defer
8 01/80/050/00020/AM16/ :05/23/040/00580/AM15/ 24.03.2015 Date: ,
29.08.2017

"Decision : The committee noted that firms appllcatlon sent to MSME W(chemic‘al ) on
16.2.2017 for their comments. It is decided to remind MSME ( chemical ) to
expedite their comments. Case is deferred to 29.8.2017.

%Case No.:8/9/80- Party Name:SOPLAR | Meet No/Date:8/80- Status:

. ALC2/2015 INDIA PVT.LTD, 'ALC2/2017 Deferred
B | 18.07.2017

‘HQ File RLA File Lic.No/Date:0710107912 Defer

9 01/80/050/00193/AM16/ :07/21/040/01140/AM15/ 24.03.2015 Date:

I 29.08.2017

" Decision : The Committee noted that the firm’s reply dated 26.01.2016 has been
. 'sent to MSME on 22.02.2016 for comments. As requested by MSME copy of the
. reply again sent to them on 03.06.2016. It is decided to remind MSME to expedite
i thelr comments Case |s deferred to 29 8 2017

1 Olcégé No.:46/3/80- Party LS Meet No/Date:8/80- Status:
" ALC2/2015 Name:DYNAMATIC ALC2/2017 5 Deferred
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1

TECHNOLOGIES 18.07.2017

LIMITED,
HQ File RLA File Lic.No/Date:071010793 Defer
-01/80/050/00046/AM16 :07/24/040/00462/AM15 0 Date:

‘;/ / 25.03.2015 29.08.201

7

;DCCISIOh”: The Committee noted that as per “the deficiency raised by DIPP

Ietter dated 28/04/2017 , information called for from the firm vide letter dated

25.5.2017 followed by flnal reminder by e mail dated 11.7.2017.
- Case is deferred to 29.8.2017.

'Case No.:65/3/80- Party Name:PROMAC  Meet No/Date:8/80- Status:

ALC2/2015 ENGINEERING ALC2/2017 Deferred

1 INDUSTRIES '18.07.2017

« LIMITED,

HQ File RLA File Lic.No/Date:071010794 Defer

:01/80/050/00065/AM16 :07/24/040/00473/AM15 2 Date:

;/ '/ 26 03.2015 29.08.201
7

Decision : The commlttee noted that DHI vide their U.O No. 3 (120 ) 2015-TSW.
(B ) stated that as per the information furnished by the firm vide their letter dated

07.2.2015 the manufacturing process involves punching of steel cord belt by
punching machine with punch & die for required holes for assembly of Buckets
with bolts,Nuts & washers etc not result in value addition to the tune of 342 %..
It is decided to examine the matter in file .

'Case is deferred to 29.8.2017.
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‘Case No.:12/9/80- Party Name:NETAFIM  Meet No/Date:8/80- Status:
; EALC2/2015 IRRIGATION INDIA | ALC2/2017 Deferred
( PVT.LTD. 18.07.2017
HQ File RLA File Lic.No/Date:341004112 Defer
:01/80/050/00197/AM16 :34/24/040/00263/AM15 2 Date:
/ / 06.04.2015 29.08.201
| ‘ 7

Decnsmn . The committee noted that the firm’s reply dated 10.08.2016 has been
sent to MSME (Chemical) on 22.08.2016 for examination and comments. It is
decided to remind MSME to expedite their comments.

' Case is deferred to 29.8.2017

" Case No.:57/25/80- Party : ' ~ Meet No/Date:8/80- Status:
ALC2/2016 Name:DYNAMATIC ALC2/2017 Deferred
TECHNOLOGIES 18.07.2017
?LIMITED .
HQ File ~ |RLAFile Lic.No/Date:071010801 Defer
:01/80/050/00617/AM17 :07/21/040/01174/AM15 7
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n B T 115.04.2015 29.08.201 |

‘ 7
‘Decision : The Committee noted that information called for from the firm as per
DIPP letter dated 28/04/2017 sent to the firm on 25.5.2017 and final reminder
;sent to the firm vide e mail dated 11.7. .2017. Case is deferred to 29.8. 2017.

‘Case No.:14/25/80- Party Name:MATRIX  Meet No/Date:8/80- Status:

'ALC2/2016 MEDITEC PVT.LTD. |ALC2/2017 Deferred

f 18.07.2017

iHQ File rRLA File Lic.No/Date:081013625 Defer
:01/80/050/00574/AM17 :08/24/040/00229/AM16 6 Date:

/ / 112.10.2015 29.08.201

* é 7 * ‘&

Decision : The committee noted that deficiency raised by DIPP U.O dated
6.6.2017 , letter sent to the firm vide e mail dated 12.7.2017 to furnish the
|nformat|on Case |s deferred to 29 8. 2017

'Case No.:42/5/80- Party Name:PLANSEE ~ Meet No/Date:8/80- Status:
'ALC2/2017 INDIA HIGH ALC2/2017 Deferred
‘ PERFORMANCE 18.07.2017
MATERIALS PVT LTD

HQ File iRLA File Lic.No/Date:071010894 Defer

:01/80/050/00103/AM18 :07/24/040/00192/AM16 8 Date: ;
v ;/ 26.10.2015 29.08.201 |
~ 1 7

16

Decision : The committee noted that deficiency raised by DIPP U.O dated
6.6.2017 , letter sent to the firm vide e mail dated 12.7.2017 to furnish the

§information Case is deferred to 29. 8 2017
‘ CaseNol6/16/80- Party Name:VEE KAY |Meet No/Date:8/80- ~ Status:
|ALC2/2016 'VIKRAM & CO LLP |ALC2/2017 Deferred
i 18.07.2017
HQFile ~  RLAFile  [LicNo/Date:081013671 Defer
:01/80/050/00391/AM17 :08/24/040/00308/AM16 1 Date:
/ ;/ 11 12.2015 29.08.201
| 7 i

17|

Decnslon ‘The committee noted that the firm’s appllcatlon has been sent to MSME
'on 13.12.2016 for examination and comments. It is decided to remind MSME to
expedite their comments. Case is deferred to 29.8.2017.

‘Case No.:20/7/80- Party Name:POLYCAB Meet No/Date:8/80- Status:
ALC2/2016 'WIRES PVT.LTD. 'ALC2/2017 Deferred
| 18.07.2017
HQ File RLA File Lic.No/Date:031080248 Defer
:01/80/050/00241/AM17 :03/95/040/00834/AM16 8 Date:
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Vo T aa 009016 29.08.201
| | .

Decision : The committee noted that DEIT sent deficiency letter dated 09.11.2016
and 18.01.2017 to the firm directlyl and this office sent reminder to the firm on

20.02.2017 and final reminder sent to the firm through e-mail dated 11.7.2017
to furnish the information.. Case is deferred to 29.8.2017.

. Case No.:1/6/80- Party Name:DECON Meet No/Date:8/80- Status:
. ALC2/2016 INDIA PLASTICS PVT. ALC2/2017 Deferred
, ILTD., 18.07.2017
HQ File RLA File Lic.No/Date:311006604 Defer
- :01/80/050/00160/AM17 :31/83/040/00187/AM16 9 Date:
18/ / 14.03.2016 29.08.201
| 7

Decision : The committee noted that the firm’s reply dated 13.10.2016 has been
sent to MSME (Chemical) on 27.10.2016 for their comments. It is decided to
remind MSME ( chemical ) to expedite their comments .

Case is deferred to 29.8.2017.

Case No.:8/1/80- Party Name:AZAD ‘Meet No/Date:8/80- Status:
ALC2/2016 ENGINEERING ALC2/2017 Deferred
% PRIVATE LIMITED 18.07.2017
- HQFile RLA File Lic.No/Date:091006345 Defer
(19 :01/80/050/00466/AM16 :09/24/040/00736/AM16 7 Date:
L / 29.03.2016 29.08.201
7

Decision : The committee noted that the firm’s additional information dated
08.11.2016 has been sent to DHI on 09.11.2016. It is decided to remind DHI to
. lexpedite their comments . Case is deferred to 29.8.2017. '

Case No.:2/13/80- Party Name:ZENITH ‘Meet No/Date:8/80- Status:
ALC2/2016 PRECISION PVT LTD |ALC2/2017 Deferred
‘; S 18.07.2017
HQ File RLA File Lic.No/Date:071010973 Defer
120i:01/80/050/00343/AM17 :07/24/040/00044/AM17 9 Date:
W / 29.04.2016 29.08.201 |
( | 7 ;

§i)e¢isidn : The committee noted that the firm’s application has been sent to MSME
on 20.09.2016 for examination and comments. It is decided to remind MSME to
 expedite their comments. Case is deferred to 29.8.2017.

. Case No.:12/7/80- Party Name:HONDA Meet No/Date:8/80- Status:
71 'ALC2/2016 TRADING 'ALC2/2017 Deferred
o 'CORPORATION INDIA 18.07.2017
|| BT LTD.
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ST TR /e emad
Directorate General of Foreign Trade

/Deptt. of Commerge
HIRT F\RBIR/ Govt. of India

I, A% Qe
Udyog Bhawan, Nevv( Delhl



22|

123

24

HQFile RLAFile  [LicNo/Date:051039853 Defer

:01/80/050/00233/AM17 :05/23/040/00053/AM17 1 Date:
/ / 17.05.2016 29.08.201
7

Decision : The committee noted that as desired by DHI, the firm was requested to
furnish earlier AA No. for the same set of Import - Export Products for which
norms was fixed followed by reminder dated 26.4.2017 and final reminder sent
to the firm through e mail dated 11.7.2017. Case is deferred to 29.8.2017.

‘Case No.:10/7/80- Party Name:OMEGA ~ Meet No/Date:8/80- Status:
ALC2/2016 'SEPARATIONS INDIA ALC2/2017 Deferred
PRIVATE LIMITED 18.07.2017
HQ File RLA File Lic.No/Date:321007789 Defer
:01/80/050/00231/AM17 :32/24/040/00004/AM17 4 Date:
/ / 18.05.2016 29.08.201 |
’ 7

Decision : The committee noted that the firm’s application has been sent to MSME
'on 24.06.2016 for examination and comments. It is decided to remind MSME to

expedite their comments. Case is deferred t029.8.2017.

Case No.:13/7/80- Party ‘Meet No/Date:8/80- Status:

ALC2/2016 Name:ANGIPLAST IALC2/2017 Deferred
PRIVATE LIMITED  18.07.2017

HQ File RLA File Lic.No/Date:081013797 Defer

:01/80/050/00234/AM17 :08/24/040/00057/AM17 9 Date:

/ / 25.05.2016 29.08.201

z f ; 7

Decision : The committee noted that the firm’s application has been sent to MSME
(Chemical) on 03.10.2016 for examination and comments. It is decided to remind

MSME to expedite their comments. Case is deferred to 29.8.2017.

‘Case No.:7/16/80- Party Name:SHREE ‘Meet No/Date:8/80- Status:
ALC2/2016 \GAYATRI HEALDS ALC2/2017 Deferred
MFG. CO. 18.07.2017

HQ File RLA File Lic.No/Date:521004191 Defer
:01/80/050/00382/AM17 i:52/24/040/00013/AM17 5 Date:

/ / 02.06.2016 29.08.201
: ‘ 7

?Décisibh : The committee noted that the firm’s application has been sent to MSME
on 02.11.2016 for examination and comments. It is decided to remind MSME to
iexpedite their comments. Case is deferred to 29.8.2017.

|Case N09/16/80- PartyNameSHIV = %M‘eet No/Date:S/ 80- Status:
25 ALC2/2016 HYDROMET ALC2/2017 Deferred
ﬁ 18.07.2017
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’2

HQ File B e mEee Lic.No/Date:241004200 Defer

:01/80/050/00384/AM17 :24/24/040/00009/AM17 6 Date:
/ / 24.06.2016 29.08.201
7

Decision : The committee noted that the firm’s appIiCation has been sent to MSME

on 02.11.2016 for examination and comments. It is decided to remind MSME to

- expedite their comments. Case is deferred to 29.8.2017..

‘Case No.:27/25/80- Party Name:DILIGENT Meet No/Date:8/80- Status:
ALC2/2016 SCM SOLUTIONS ALC2/2017 Deferred
; ‘PRIVATE LIMITED 18.07.2017

HQ File RLA File Lic.No/Date:091006387 Defer
:01/80/050/00587/AM17 :.09/24/040/00171/AM17 0 Date:

/ / 29.06.2016 29.08.201
‘ ‘ 7

Decision : The Committee noted information called for from the firm as per
MSME UO No.30(6)/17-ME dated 18.04.2017 sent to the firm on 25.5.2017 and

final reminder sent to the firm through e mail dated 14.7.2017.

Case is deferred to 29.8.2017.

‘Case No.:3/13/80- 'Party Name:ZENITH Meet No/Date:8/80- Status:
ALC2/2016 PRECISION PVT LTD |ALC2/2017 Deferred
= 18.07.2017
HQ File RLA File Lic.No/Date:071011015 Defer
:01/80/050/00344/AM17 :07/24/040/00142/AM17 7 Date:
/ / 26.07.2016 29.08.201
7

Decision : The committee noted that the firm’s application has been sent to MSME
on 20.09.2016 for examination and comments. It is decided to remind MSME to
expedite their comments. Case is deferred t029.8.2017.

" CaseNo.:5/14/80-  [Paty  [MeetNo/Date:8/80- Status:
ALC2/2016 Name:INJECTOPLAST |ALC2/2017 Deferred
IPVT.LTD 18.07.2017
. HQFile ~ [RLAFile ~ Lic.No/Date:061003843 Defer
:‘28 :01/80/050/00355/AM17 :06/24/040/00015/AM17 5 Date:
W / 09.08.2016 29.08.201
| | 7
Decision : The committee noted that application sent to MSME on 4.10.2016 for|
‘comments. |t is decided to remind MSME to expedite their comments. ‘
Case is deferred to 29.8.2017.
Case No.:8/13/80-  Paty Meet No/Date:8/80-  Status:
29 ALC2/2016 Name:TECHNOMEC | ALC2/2017 Deferred
ROLL 18.07.2017
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- MANUFACTURING |
COMPANY PVT. LTD.,

HQ Fle @~ RLAFile Lic.No/Date:081013847 Defer

:01/80/050/00349/AM17 :08/24/040/00195/AM17 8 Date:

/ / 12.08.2016 29.08.201 |
| 7

Declsmn . The committee noted that the firm’s apphcatlon has been sent to DHI
'on 02.12.2016 for examination and comments. DHI raised deficiency and it is
decided to ask the firm to furnish information on following

SI. No 3,4,5,811 of standard deficiency letter

Case is deferred to 29.8.2017.

. |Case No.:36/19/80- Party Name:SCHOTT ~ Meet No/Date:8/80- Deferred
'ALC2/2016 KAISHA PRIVATE 'ALC2/2017
, LIMITED 18.07.2017
HQ File RLA File Lic.No/Date:031080714 Defer
:01/80/050/00431/AM17 :03/95/040/00365/AM17 |5 Date:
/ / 116.08.2016 29.08.201
; 7

§30

Decision : The Committee noted that hard Copy of the firm's application has been
not been received and reminder sent to firm & RA through e mail dated
25.5.2017 to forward 4 sets of application to DGFT HQ for consideration of the

case. Case is deferred to 29.8.2017.

‘Case No.:9/13/80- Party Name:TERUMO  Meet No/Date:8/80- Status:
ALC2/2016 PENPOL PRIVATE 'ALC2/2017 Deferred
g LIMITED 18.07.2017 ,

HQ File iRLA File Lic.No/Date:531001920 Defer
:01/80/050/00350/AM17 |:53/24/040/00012/AM17 3 Date:

/ 1/ 26 08.2016 29.08.201
‘ ‘ 7

Decision : The committee noted that the firm’s appiication has been sent to MSME |

(Chemical) on 20.09.2016 for examination and comments. It is decided to remind

'MSME ( chemical ) to expedite their comments. Case is deferred to 29.8.2017..

" [Case No.:17/16/80- Party Name:SHAKTI ~ Meet No/Date:8/80- Status:
ALC2/2016 'PUMPS (INDIA) LTD., |ALC2/2017 Approved
18.07.2017
HQ File ~ |RLAFile Lic.No/Date:5610004985

32"

I: 01/80/050/00392/AM17/ :56/24/040/00018/AM17/ 30.08.2016

ﬁ;Decnsmn . The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/54/2017-TSW/32 dated 18.7..2017 is as
under :-
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1. Net weight of each export item at Sl. No. 1to 7 may be specified as
10.084 Kgs.+ 5%, 10.685 Kgs.+ 5%, 11.304 Kgs.+ 5%, 12.077 Kgs.+
5%, 12.816 Kgs.x 5%, 14.73 Kgs.t 5% & 16.158 Kgs.x 5%
respectively. 5

2. Import items at SI. No. 1 to 3 to be of relevant grade & thickness as
contained in the exportitems.

3. Quantity of import item at SI. No. 1 may be allowed as 14765 Kgs. as
1.05 Kgs./ Kg. content in export items .

4. Quantity of import item at SI. No. 2 may be allowed as 1677 Kgs. as
1.16 Kgs./ Kg. content in export items after 1/3" recovery from
scrap. ‘

5. Quantities of import item at SI. No. 3 & 4 may be allowed as
applied for i.e. 32985.8 Kgs. & 5980.25 Kgs. respectively as per SION |
C-1519.

? 6. Quantities of import items at SI. No. 5 & 6 may be allowed as applied
for i.e. 28290 Meters & 1066 Meters respectively on net to net
basis. :

7. Import items at SI. Nos. 7 to 12 may be allowed on net to net basis
with accountability clause. (

8. Quantity of import item at SI. No. 13 may be allowed on net to net|
basis as claimed by the firm.

RA concerned may Take further necessary action accordingly

(Case No.:18/16/80- Party Name:SHAKTI Meet No/Date:8/80- Status:
;ALC2/2016 'PUMPS (INDIA) LTD., ALC2/2017 Deferred
| i 18.07.2017
HQ File RLA File Lic.No/Date:561000498 Defer
:01/80/050/00393/AM17 :56/24/040/00029/AM17 6 Date:
%/ / 30.08.2016 29.08.201
|| ~ 7

»Declsmn The committee noted that the information furnished by the firm vide
' their letter dated 30.5.2017 has been perused by DIPP which is not complete.
' The committee decided to again request the firm to furnish information as per
33 DIPP deficiency raised vide U.O no 12/54/2017-TSW/33 dated 18.7.2017 as
‘ under -

|| 1. Information in respect of SI. No. 5 & 11 of Standard Deficiency

. Format, export product wise. Export item (S.S. Clamping Strip)
contains one “Nut” also and its weight has not been taken into
account in the export weight.

2. Quantity of export item in Nos. also in addition to its weight.

3. Justification for the quantum of wastage claimed during slitting.
4. Details for the wastage claimed during finishing .
@ TS /K. P .SINGIH
=g TS T ST
m Deputy DlrectorGeneral of Forelgn Trade
; =T wETRRTTery )
Directorate General of Foreign Trade
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Udyog Bhawan, Ne 'v{ ulhl



| .Case s deferred to 29.8.2017.

. (CaseNo.:19/19/80-

Party Name:L & T-

;"Méet No/Date:S/ 80-

Status:
ALC2/2016 'MHPS TURBINE ALC2/2017 Deferred
| GENERATORS 18.07.2017
| PRIVATE LIMITED
.~ HQFile RLA File Lic.No/Date:031080749 Defer
34 :01/80/050/00414/AM17 :03/95/040/00292/AM17 3 Date:
o / 31.08.2016 29.08.201
| < 7

Decision : The committee noted that as per firms request five month time

already granted i.e up to sept. 2017 to furnish their reply.

| Case s deferred to 29.8.2017.

- |CaseNo.:14/16/80-  Party

ALC2/2016

i

HQFile
35 :01/80/050/00389/AM17

/

{
|

|
|

i

i
i

i

Meet No/Date:8/80- Status:
Name:MOTHERSON | ALC2/2017 Deferred
SUMI SYSTEMS 18.07.2017
LIMITED |
RLA File Lic.No/Date:051039960 Defer

:05/24/040/00263/AM17 6

/ 02.09.2016

Date:
29.08.201
7

§D‘ecisi6;1 : The committee noted that the firm’s ébblicatioh has been sent to MSME?
[(Chemical) on 02.11.2016 for examination and comments. It is decided to remind

. IMSME (Chemical ) to expedite their comments. Case is deferred to 29.8.2017.

|

|

fCase No.:15/16/80- §Party ?Meet No/Date:8/80- Status:

~ ALC2/2016 Name:MOTHERSON  |ALC2/2017 Deferred
% 'SUMI SYSTEMS 18.07.2017
| LIMITED |

, hQ File RLA File Lic.No/Date:051039960 Defer

36 :01/80/050/00390/AM17 :05/24/040/00270/AM17 |7 Date:
/ / 02.09.2016 29.08.201 |
* 7

Decision : The committee noted that the firm’s application has been sent to MSME |
(Chemical) on 02.11.2016 for examination and comments. It is decided to remind

ALC2/2016

37 f/Cavse No.gé/ 19/80- = Party Name:BIO - TECH Meet No/Date:8/80-
'VISION CARE

I

'ALC2/2017

MSME (Chemical ) to expedite their comments. Case is deferred to 29.8.2017.

Status:

5o SINGH

o 4ar K. P. SIN
-az;'q Tﬁ%’ré%ﬂ Tﬂl?’r{;{;"a .
Deputy Director eneral of Forelgn o

< e
=TaIR HEIT= ey
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TR AREB IR/ Govt. of India

- WA, e
Udyog Bhawan, T\lew Delhl



PVEITD 18.07.2017 Approved

HQFile ‘ RLA File Lic.No/Date:0810138599
:01/80/050/00434/AM17/ :08/24/040/00206/AM17/ 02.09.2016

jDecisioﬁ : The committee decided to ratify the norms based upoh the written
comments of MSME (chemical Division ) O.M No.TL-12024/32/2017-GC and F
—DCMSME -20 dated 17.4.2017 is as under :-

1. Import item at SI. No 1 to 4 allowed on net to net quantity i.e 25000 in
Number terms is recommended under GN-4 with nil wastage.
2. Import item at SI. No 5 allowed as per packing Policy.

RA may take further necessary action accordingly.

~ |Case No.:27/19/80- Party Name:DRIPLEX ~ Meet No/Date:8/80-  Status:
ALC2/2016 WATER ALC2/2017 Approved |
ENGINEERING 18.07.2017 ‘
PRIVATE LIMITED
HQ File RLAFile  |Lic.No/Date:0510399629

:01/80/050/00422/AM17/ :05/23/040/00205/AM17/ 06.09.2016 i

Decision : The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/54/2017-TSW/38 dated 18.7.2017 is as
under :-

1. Words “containing 36000 Litres of Strongly Acidic Cation Exchange,
24000 Litres of Strongly Acidic Anion Exchange” may be suffixed with the
description of export item.

; 2. Quantity of import item at SI. No. 1 may be allowed as 36000 Litres on
538% net to net basis. In addition, spare quantity of this item may be allowed
‘ as per policy for import of spares.

3. Quantity of import item at SIl. No.2 may be allowed as 24000 Litres on
net to net basis. In addition, spare quantity of this item may be allowed
as per policy for import of spares.

4. Quantities of import items at SI. No. 3 to 11, 14 & 15 may be allowed on
net to net basis with accountability clause

5. Quantities of import items at SI. No. 12 & 13 may be allowed may be
allowed as 23 Nos. & 25 Nos. respectively on net to net basis with
accountability clause. In addition, spares may be allowed as per policy for
import of spares.

6. Import items at Sl. No. 16 & 17 may be allowed may be allowed as per
policy for import of spares.

7.

RA concerned may Take further necessary action accordingly

. |Case No.:18/19/80- | Party Name:LARSEN & Meet No/Date:8/80- Status:

39
, ALC2/201§ : ‘TOUBRO LIMITED : ALC2/2017 > Ty T RrgyesquH
y ral o?Foreme

[ 2

.'t, N[ |
Directorate General of Foru(gr'r Trade
/Deptt. of Commerge
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18.07.2017

HQ File ' RLA File Lic.No/Date:0310807654
.01/80/050/00413/AM17/ :03/95/040/00431/AM17/ 07.09.2016

Decision : The committee noted the recommendation furnished by' DRDO vide
their letter No. DIC/SCOMET/4803/M/17 dated 07.7.2017. The Committee
decided to approve the norms as applied by the applicant.

RA concerned may Take further necessary action accordingly

‘Case No.:26/25/80- Party Name:NUCON Meet No/Date:8/80- Status:
ALC2/2016 AEROSPACE PVT LTD ALC2/2017 Deferred
18.07.2017
- HQFile RLA File Lic.No/Date:0910064161 Defer
:01/80/050/00586/AM17/ :09/24/040/00281/AM17/ 21.09.2016 Date:
i 16.8.2017

Decision : The Committee noted that MSME vide UO No.30(7)/17-ME dated
18/04/2017 has raised deficiency in the firm’s application. It is decided to remind
the firm to furnish the requisite information at the earliest.

Case is deferred to 16.8.2017.

Case No.:61/25/80- Party Name:BARODA  Meet No/Date:8/80- Status:
ALC2/2016 EQUIPMENT AND ALC2/2017 Deferred
~ VESSELS PVT LTD 18.07.2017
- HQFile RLA File Lic.No/Date:341004254 Defer
41 :01/80/050/00621/AM17 :34/24/040/00182/AM17 |5 Date:
|V / 21.09.2016 29.08.201 |
7

Decision : The committee noted that final reminder sent to the firm on 25.5.2017,
reply of the firm is awaited. Case is deferred to 29.8.2017.

Case No.:24/19/80- Party Name:BIO - TECH Meet No/Date:8/80- Status:

ALC2/2016 VISION CARE ALC2/2017 Approved
PVT.LTD 18.07.2017 A

HQ File RLA File Lic.No/Date:081013871

-01/80/050/00419/AM17 :08/24/040/00238/AM17 6

/ / 22.09.2016

) Decision : The committee decided to ratify the norms based upon the written
comments of MSME (chemical Division ) O.M No.TL-12024/32/2017-GC and F
—DCMSME -20 dated 17.4.2017 is as under :- '

1.Import item at SILNO. 1 & 2 allowed on net to net quantity i.e 100000 in
Number terms is recommended under GN-4 with nil wastage.

)3




2.Import item at Sl. No. 3 allowed 2 % of FOB value of export product.

RA may take further necessary action accordingly.

Case No.:35/19/80- Party Name:STERLITE Meet No/Date:8/80- Status:
ALC2/2016 POWER ALC2/2017 Deferred
‘ TRANSMISSION 18.07.2017
LIMITED
HQ File RLA File Lic.No/Date:031080801 Defer
:01/80/050/00430/AM17 :03/95/040/00318/AM17 |5 Date:
43/ / 23.09.2016 29.08.201
7 i

Decision : The committee noted that DIET sent deficiency letter to the firm vide
their letter dated 24.4.2017. It is decided to send final reminder to the firm to
furnish reply within 15 days of uploading of the minutes, failing which the case will
be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC. Case is deferred to 29.8.2017.

Case No.:32/19/80- Party Name:NEO Meet No/Date:8/80- Status:
ALC2/2016 WHEELS LTD ALC2/2017 Deferred
(FRMLY KNOWN AS  18.07.2017
VERSATILE H.C.&
ENG
44 HQ File RLA File Lic.No/Date:031080807 Defer
:01/80/050/00427/AM17 :03/95/040/00775/AM16 0 Date:
/ / 26.09.2016 29.08.201
7

Decision : The committee noted that final reminder sent to the firm on 25.5.2017,
reply of the firm is awaited. Case is deferred to 29.8.2017.

Case No.:4/25/80- Party Name:PREMIER ~ Meet No/Date:8/80- Status:

ALC2/2016 INDUSTRIAL ALC2/2017 Deferred
CORPORATION 18.07.2017
LIMITED

HQ File RLA File Lic.No/Date:031080807 Defer

45 :01/80/050/00564/AM17 :03/95/040/00934/AM16 6 Date:
/ / 26.09.2016 29.08.201
7

Decision : The committee noted that the firm’s application has been sent to MSME
on 10.03.2017 for examination and comments. It is decided to remind MSME to
expedite their comments. Case is deferred t029.8.2017.

o oy RAB /K. P. SINGH
=T Brae faasr =araw
, L’ Depu uﬁ Ganeral of Forelgn Trade

MaA
Dlrecto eaomoral of Forelgn Trade
W/Deptt of Commerge
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~ CaseNo.:43/19/80-  Party Name:TERUMO ~ Meet No/Date:8/80- Status:

ALC2/2016 PENPOL PRIVATE ~ ALC2/2017 Deferred
| LIMITED 18.07.2017

. [HQFile RLA File ~ Lic.No/Date:531001922 Defer

4 01/80/050/00438/AM17 :53/24/040/00018/AM17 8 Date:

ol / 29.09.2016 29.08.201
! {7

Decision : The committee noted that the firm’s application has been sent to MSME
~ ((Chemical) on 13.12.2016 for examination and comments. It is decided to remind
- IMSME (Chemical) to expedite their comments. Case is deferred to 29.8.2017.

- Case No.:45/25/80- Party Name: DEE Meet No/Date:8/80- Status:
. |ALC2/2016 DEVELOPMENT \ALC2/2017 Deferred
] ENGINEERS LTD. 18.07.2017 |

HQ File RLA File Lic.No/Date:051039993 Defer
~ :01/80/050/00605/AM17 :05/23/040/00296/AM17 5 Date:
471/ / 29.09.2016 29.08.201
| 7

Decision : The committee noted that as per the deficiency raised by DIPP vide
their letter No 12/43/2017-TSW/52 dated 06.6.2017, letter sent to the firm

. through e mail on 12.7.2017 to furnish information . Case is deferred to
. 129.8.2017.

. |Case No.:8/19/80- Party ‘Meet No/Date:8/80- Status:
ALC2/2016 Name:MOTHERSON  |ALC2/2017 Deferred
i SUMI SYSTEMS 18.07.2017

] LIMITED

, HQ File RLA File Lic.No/Date:051040003 Defer

48 :01/80/050/00403/AM17 :05/24/040/00314/AM17 8 Date:

|V / 05.10.2016 29.08.201

‘Decision : The committee noted that the firm’s application has been sent to MSME
 ((Chemical) on 13.12.2016 for examination and comments. It is decided to remind
. IMSME (Chemical) to expedite their comments. Case is deferred to 29.8.2017..

Case No.:52/25/80- Party R ‘Meet No/Date:8/80- Status:
'ALC2/2016 Name:EXCELLENT HI- |ALC2/2017 Deferred
% CARE PRIVATE 18.07.2017

{493 LIMITED

" |HQFile - RLAFile | Lic.No/Date:041016235 Defer
:01/80/050/00612/AM17 :04/24/040/00105/AM17 9 Date:
/ / 07.10.2016 29.08.201
, i 7

15
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Decision : The committee noted DEIT has sent deficiency letter to the firm vide

their letter No. 17 (20 )/2017-IPHW dated 15.5.2017 and this office sent reminder

to the firm vide e mail dated 12.7.2017. It is decided to send final reminder to the

firm to furnish reply within 15 days of uploading of the minutes, failing which the
 |case will be rejected without further notice with direction to the firm to pay
. |applicable custom duty with interest for EODC. Case is deferred to 29.8.2017..

‘Case No.:50/25/80- Party Name:BOYSEN  Meet No/Date:8/80- Status:

ALC2/2016 INDIA PRIVATE 'ALC2/2017 Deferred

LIMITED 18.07.2017

HQ File RLA File Lic.No/Date:051040008 Defer

:01/80/050/00610/AM17 :05/23/040/00288/AM17 7 Date:
- / 113.10.2016 29.08.201
>0 | 7

Decision : The committee noted that the firm’s application has been sent to MSME |

on 10.03.2017 for examination and comments. Firm vide e mail dated 15.5.2017

stated that above authorisation is issued under repeat basis. It is decided to

cconfirm from RA concerned regarding whether authorisation is issued on
' repeat basis or not. Case is deferred to 29.8.2017.

Case No.:34/19/80- Party Name: THERMAX Meet No/Date:8/80- Status:
'ALC2/2016 ILTD., ALC2/2017 Deferred
| | 18.07.2017
HQ File RLA File Lic.No/Date:311006636 Defer
:01/80/050/00429/AM17 |:31/83/040/00088/AM17 |8 Date:

151/ / 18.10.2016 29.08.201 |

Decision : The committee noted that the firm’'s application has been sent to DHI

'on 13.12.2016 for examination and comments and again firm’s application sent to

the DHI on 16.03.2017. It is decided to remind DHI to expedite their comments.
| |Case is deferred to 29.8.2017.

. Case No.:26/19/80- Party 'Meet No/Date:8/80- Status:
ALC2/2016 Name:CARPASTRETC |ALC2/2017 Deferred
'H INDIA PRIVATE 18.07.2017 ‘

| i LIMITED

s HQFile RLA File Lic.No/Date:311006636 Defer

5 [01/80/050/00421/AM17 :31/83/040/00096/AM17/ 9 Date:

v 19.10.2016 29.08.201

B | -

Ebééiéiéh : The committee noted that the firm’s application has been sent to MSME
(Chemical) on 13.12.2016 for examination and comments. It is decided to remind
MSME (Chemical) to expedite their comments. Case is deferred to 29.8.2017.

;53 Case No.:13/19/80- Party Name:TERUMO | Meet No/Date:8/80- Status:
16 o
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|

|

iALCi/2016 - [PENPOL PRIVATE | ALC2/2017 Deferred
| LIMITED 18.07.2017

HQFle RLAFile ~  [Lic.No/Date:531001923 [Deter
:01/80/050/00408/AM17 :53/24/040/00020/AM17 4 Date:

/ z/ 27. 10.2016 29.08.201
Decision : The committee noted that the firm’s application has been sent to MSME
(Chemical) on 13.12.2016 for examination and comments. It is decided to remind

: MSME (Chemical) to expedite their comments. Case is deferred to 29.8.2017..

* |Case N0.:62/25/80-  |Party Name:BARODA  Meet No/Date:8/80-  Status:

54

55

HQFile @ [RLAFile

ALC2/2016 1EQUIPMENT AND ALC2/2017 Deferred

VESSELS PVT LTD 18.07.2017

Lic.No/Date:341004263 Defer
:01/80/050/00622/AM17 :34/24/040/00214/AM17 7 Date:
/ ;/ 28.10.2016 29.08.201 |
| f 7

Decision : The Committee noted that as per the deficiency raised by DIPP. Letter
sent to the firm vide e mail on 12.7.2017 to furnish the information. It is decided
to send final reminder to the firm to furnish reply within 15 days of uploading of
the minutes, failing which the case will be rejected without further notice with
direction to the firm to pay applicable custom duty with interest for EODC.

' Case is deferred to 29.8.2017..

‘Case No.:29/25/80- Party Name:RAGHU  Meet No/Date:8/80- Status:
'ALC2/2016 'VAMSI MACHINE ALC2/2017 Deferred
'TOOLS PRIVATE 18.07.2017
LIMITED |

EHQ File " IRLA File Lic.No/Date:091006435 Defer

:01/80/050/00589/AM17 [:09/24/040/00418/AM17 2 Date:
v :/ 07.11.2016 29.08.201 |
| | 7]

Decision : The Committee noted that the firm has not replied to the deficiency
letter (raised by MSME) sent to the firm vide e mail dated 5.4.2017 followed by e
'mail reminder dated 25.5.2017 and final reminder sent vide e mail on 11.7.2017

| Case is deferred to 29.8.2017.

P

(Case No.:51/25/80-  Party ‘Meet No/Date:8/80- Status
ALC2/2016 Name:ROBERTSHAW ALC2/2017 Deferred
CONTROLS PRIVATE 18.07.2017
LIMITED
o HQ File RLA File Lic.No/Date:311006639 Defer
:01/80/050/00611/AM17 :31/83/040/00105/AM17 4 Date:

3/ é/ 11 11.2016 129.08.201 |
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Decision : The Committee noted that information called for from the firm as per
DIPP U.O No12/32/2017/-TSW dated 28/04/2017 followed by reminder issued
to the firm on 25.5.2017 and final reminder sent to the firm vide e mail on
11.7.2017 . Case is deferred to 29.8.2017.

'Case No.:28/25/80- Party Name:DILIGENT Meet No/Date:8/80- Status:
ALC2/2016 SCM SOLUTIONS ALC2/2017 Deferred
, PRIVATE LIMITED 18.07.2017
iHQ File RLA File Lic.No/Date:091006440 Defer
:01/80/050/00588/AM17 :09/24/040/00422/AM17 4 Date:
157 ;/ / 18.11.2016 29.08.201
‘ 7

Decision : The Committee noted that MSME vide ID Note No.30(5)/17-ME dated
18.04.2017 has raised deficiency in the firm’s application and deficiency letter
tissued to the firm on 25.5.2017 and final reminder sent to the firm vide e mail on
11.7.2017 . Case is deferred to 29.8.2017.

4 ;rCase No.:48/19/80- Party Name:APAR Meet No/Date:8/80- Status:
ALC2/2016 INDUSTRIES LIMITED ALC2/2017 Deferred
18.07.2017
HQ File RLA File Lic.No/Date:031080918 Defer
:01/80/050/00443/AM17 :03/94/040/00714/AM17 7 Date:
; ;/ / 22.11.2016 129.08.201 |
58 ‘ 7 ‘

Decision : The Committee noted that DIET has issued deficiency letter to the firm
vide letter No. 17/42/2016-IPHW dated 5.6.2017 sent to the firm vide e mail
dated 12.7.2017 to furnish information. . It is decided to send final reminder to|
the firm to furnish reply within 15 days of uploading of the minutes, failing which
the case will be rejected without further notice with direction to the firm to pay
\applicable custom duty with interest for EODC. Case is deferred to 29.8.2017.

‘Case No.:45/19/80- Party Name:SIRIA Meet No/Date:8/80- Status:
.~ |ALC2/2016 IMPEX PVT.LTD. \ALC2/2017 Deferred
f 18.07.2017
HQ File RLA File Lic.No/Date:051040055 Defer
. :01/80/050/00440/AM17 |:05/24/040/00409/AM17 3 Date:
159/ / 30.11.2016 29.08.201
- 7

Decision : The Committee noted that hard copy of the firm’s application has been
. not been received. Letter sent to the RA and firm vide e mail on 25.5.2017 to,

forward 4 sets of application to DGFT HQ for consideration of the case.

. Case is deferred to 29.8.2017..

0 Case No.:46/19/80-  [Party Name:SPIRAL  Meet No/Date:8/80-  Status:
ALC2/2016 EHL ENGINEERING ~ ALC2/2017 Deferred

1§
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PRIVATE LIMITED 18.07.2017

~ HQFile - RLAFile Lic.No/Date:051040057 Defer
| :01/80/050/00441/AM17 |:05/24/040/00378/AM17 9 Date:
/ / 01.12.2016 29.08.201

ol | 7
" Decision : The committee noted the c’omr'nevntsf furnished by DRDO vide their
letter No.DIC/SCOMET/4801/M/17 dated 28.4.2017. The information called for

. from the firm vide e mail dated 13.7.2017 is awaited. case is deferred to
| [29.8.2017.

Case No.:5/25/80- Party Name:KELVION Meet No/Date:8/80- Status:
ALC2/2016 INDIA PVT LTD ALC2/2017 Deferred
5 18.07.2017
- HQFile RLA File Lic.No/Date:031080980 Defer
i61 :01/80/050/00565/AM17 :03/94/040/00791/AM17 6 Date:
L/ v 14.12.2016 29.08.201
; 7 ‘

Decision : The committee noted that DIPP raised deficiency letter No.
12/43/2017-TSW/66 dated 06.6.2017 , letter sent to the firm vide e mail dated
. 12.7.2017 to furnish information. case is deferred to 29.8.2017.

| |Case No.:58/25/80- Party Name:STEEL Meet No/Date:8/80- Status:

.~ ALC2/2016 STRIPS WHEELS LTD. ALC2/2017 Deferred

. 18.07.2017

. HQFile RLA File Lic.No/Date:301010390 Defer

& [01/80/050/00618/AM17 :30/24/040/00031/AM17 |6 Date:

il / 23.12.2016 29.08.201
‘ * 7

Decision : 'T'hém(for'hrﬁi'ffe‘e noted ‘t”hkét ’in“fovrmyatiwbh furnished by the firm vide their
letter dated 5.6.2017 sent to the DHI on 7.6.2017 for their comments.
. |Case is deferred to 29.8.2017.

? Case No.:28/5/80- i .'"Part'yuName:‘AZAD : ‘Meet No/Date:8/80- |Status:

. |ALC2/2017 ENGINEERING ALC2/2017 ‘Approved
PRIVATE LIMITED 18.07.2017 ;
HQFile @ [RLAFile Lic.No/Date:0910064517

63 01/80/050/00089/AM18/ 09/24/040/00480/AM17/ 23.12.2016

Decision : The committee decided to ratify the norms based on the
recommendation of DHI letter No. TSWB FN 3 (56 ) / 2016 dated 07.7.2017 (|
copy of the letter attached ).

RA concerned may Take further necessary action accordingly .

64 |Case No.:29/5/80- (Party Name:AZAD ~ Meet No/Date:8/80- Status:
[ 7 Dty H = ‘y
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 |ALC2/2017 - |[ENGINEERING  |ALC2/2017 Approved
PRIVATE LIMITED  18.07.2017

HQFile =~ [RLAFile Lic.No/Date:0910064519
:01/80/050/00090/AM18/ :09/24/040/00486/AM17/ 23.12.2016

gDeClSIOII : The committee decided to ratify the norms based on the A
;recommendatlon of DHI letter No. TSWB FN 3 (54) / 2016 dated 07.7.2017 (. o
copy of the letter attached ).

|

RA concerned may Take further necessary action accordingly.

|

‘ICase No.:31/5/80-  Party Name:AZAD ~ Meet No/Date:8/80-  Status:
ALC2/2017 ENGINEERING 'ALC2/2017 Approved
; §PRIVATE LIMITED 18.07.2017 f
‘HQ File RLA File Lic.No/Date:0910064516
01/80/050/00092/AM18/ 09/24/040/00489/AM17/ 23. 12 2016

65 ,
" Decision : The committee decided to rat|fy the norms based on the
recommendation of DHI letter No. TSWB FN 3 (54) / 2016 dated 07.7.2017 (
copy of the letter attached ).

' |RA concerned may Take further necessary action accordingly.

" |Case No.:27/5/80- ~ |Party Name:AZAD  |Meet No/Date:8/80- Status:
ALC2/2017 ENGINEERING ALC2/2017 18.07.2017 Approved
| PRIVATELIMITED | ‘ i,
‘HQ File ~ |[RLAFile Lic.No/Date:0910064533 ' :
= :01/80/050/00088/AM18/ :09/24/040/00485/AM17/ 26.12.2016

Decision : The committee decided to ratlfy the norms based on the
recommendation of DHI letter No. TSWB FN 3 (54) / 2016 dated 07.7.2017 (
copy of the letter attached )..

RA concerned may Take further necessary action accordingly.

Case No.:30/5/80-  Party Name:AZAD Meet No/Date:8/80- Status:
'ALC2/2017 ENGINEERING ALC2/2017 Approved
| PRIVATE LIMITED  18.07.2017

HQFle ~  [RLAFile " Lic.No/Date: 0910064536

01/80/050/00091/AM18/ :09/24/040/00488/AM17/ 26.12.2016

%Declslon . The committee decided to ratify the norms based on the1
recommendation of DHI letter No. TSWB FN 3 (54) / 2016 dated 07.7. 2017 (|
copy of the letter attached ).

67

RA concerned may Take further necessary action accordingly

68 |Case No.:17/25/80-  Party Name:ALPINE  Meet No/Date:8/80-

,QO Deputy O

TOT9iX HEeT g
Directorate General of Foreign Trade
/Deptt. of Commerge
HIRT _\RXBIR/ Govt. of !nqla
[T =g faet
Udyog Bhawan, New Delhi




ALC2/2016 COILS LLP ALC2/2017 Deferred

118.07.2017
HQ File ‘RLA File Lic.No/Date:041016265 Defer
:01/80/050/00577/AM17 |:04/24/040/00175/AM17 2 Date:

%/ / 02.01.2017 29.08.201
! g

Decision : The Committee noted that DIPP raised deficiency vide U.O No. 12
/32/2017-TSW dated 28.4.2017, letter sent to the firm on 25.5.2017 to furnish
the requisite the information . It is decided to send final reminder to the firm to
furnish reply within 15 days of uploading of the minutes, failing which the case will
. be rejected without further notice with direction to the firm to pay applicable
. custom duty with interest for EODC. Case is deferred to 29.8.2017.

" |Case No.:20/25/80- Party Name:PANELLI | Meet No/Date:8/80-  Status:
ALC2/2016 PUMPS & MOTORS | ALC2/2017 Rejected
PRIVATE LIMITED  18.07.2017 | |

HQFlle ~ |RLAFile  Lic.No/Date:0810139447
:01/80/050/00580/AM17/ |:08/24/040/00408/AM17/ 03.01.2017 |

69 Decision : The Committee noted that the firm has not replled to the defnmency
. |(raised by DIPP) letter dated 14.03.2017 sent to the firm on 05.04.2017 through
email and final reminder sent to the firm on 25.5.2017. It is decided to reject the

case with direction to the firm to pay applicable custom duty with interest for
IEODC.

RA may take further necessary action accordingly

~ Case No.:33/25/80- :Parfy‘Nafney:BG'R 'Meet No/Date:8/80- Status:
ALC2/2016 ENERGY SYSTEMS /ALC2/2017 Rejected |
LIMITED 18.07.2017
HQFile @ RLAFile =~ [Lic.No/Date:0410162667

:01/80/050/00593/AM17/ :04/24/040/00159/AM17/ 106.01.2017

70 Decision : The Committee noted that the firm has not replied to the deficiency
' (raised by DIPP) letter dated 14.03.2017 sent to the firm on 05.04.2017 and
final reminder sent on 25.5.2017. . It is decided to reject the case with direction
to the firm to pay applicable custom duty with interest for EODC. '

| RA may take further necessary action accordingly

" |Case No.:34/25/80-  Party Name:BGR | Meet No/Date:8/80-  Status:
ALC2/2016 ENERGY SYSTEMS  |ALC2/2017 Rejected |
|| LIMITED, 18.07.2017 ﬁ
71 HQFile ~ [RLAFile  |Lic.No/Date: 0410162668

01/80/050/00594/AM17/ :04/24/040/00158/AM17/ 106.01.2017

Decision : The Committee noted that the firm has not replied to the deficiency
(raised by DIPP) letter dated 14.03.2017 sent to the firm on 05.04.2017 and

@o B /K. P. sinci
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final reminder sent on 25.5.2017. . Itis decided to reject the case with direction
to the firm to pay applicable custom duty with interest for EODC.

, IRA may take further necessary act|on accordlngly

| Case No.:60/25/80- 'Party Name:GOA Meet No/Date:8/80- Status:
ALC2/2016 THERMOSTATIC ALC2/2017 Deferred
INSTRUMENTS PVT. [18.07.2017

il ILTD.,

! !HQ File RLA File 'Lic.No/Date:171000653 Defer

:01/80/050/00620/AM17 :17/24/040/00171/AM17 3 Date:
7 / :/ 06.01.2017 29.08.201
, ; ;

Decision : The Committee noted that deficiency raised by DIPP UO
. No.12/32/2017-TSW/95 dated 28/04/2017, letter sent to the firm on 25.5.2017
' and 12.7.2017 to furnish information. It is decided to send final reminder to the

firm to furnish reply within 15 days of uploading of the minutes, failing which the

case will be rejected without further notice with direction to the firm to pay
. applicable custom duty with interest for EODC. Case is deferred to 29.8.2017.

Case No.:23/25/80- Party Name:ITRON ‘Meet No/Date:8/80- Status:
'ALC2/2016 INDIA PVT. LTD. ALC2/2017 Deferred
§ ', 18.07.2017 ‘
'HQ File iRLA File Lic.No/Date:051040122  Defer
- :01/80/050/00583/AM17 | :05/23/040/00354/AM17 1 Date:
; g/ / 10.01.2017 29.08.201
B i 7

Decision : The committee noted that deficiency raised by DIPP vide their U.O.No
12/54/2017-TSW/73 dated 18.7.2017. It is decided to call for the following information
from the firm:-
;73% 1. There are eight export items but the information has been given only for
[zl one item namely, Multijet Magnetic Type Water Meter of Dia 15 MM
which is not covered in the list of export items in this Advance
Authorisation . Information in respect of SI. No. 4, 5 & 8 of Standard
Deficiency Format may therefore, be submitted for all the eight export
items covered in the Advance Authorisation.

2.  Weight of Multijet Magnetic Type Water Meter of Dia 15MM has been
given as 710+ 20 gms,, whereas net weight of imported and indigenous
items in this export item is 726.32 gms. & 61.92 gms. respectively (Total: |
788.24 gms.) and the same may be clarified.

Case is deferred to 29.8.2017.

" |Case No.:24/25/80- Party Name:ITRON Meet No/Date:8/80- Status:
74 ALC2/2016 INDIA PVT. LTD. ALC2/2017 Approved

18.07.2017
22
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HQ File ~ RLAFile  |Lic.No/Date:0510401222 |
:01/80/050/00584/AM17/ |:05/23/040/00364/AM17/10.01.2017

Decision : The committee decided to ratlfy the norms based on the
recommendation of DIPP letter no. 12/54/2017-TSW/74 dated 18.7..2017 is as
under :-
1. Net weight of export item may be specified as 15760 Kgs.
2. Weight of import item at SI. No. 3 may be specified as 10700 Kgs.
3. Import items at SI. No. 1 to 18 may be allowed on net to net with
accountability clause. '

RA concerned may Take further necessary actlon accordlngly

76

75|

‘Case No.:25/25/80- Party Name:ITRON Meet No/Date:8/80- Status:
'ALC2/2016 ;INDIA PVT.LTD. 'ALC2/2017 Deferred
| 18.07.2017 5,
iHQ File RLA File Lic.No/Date:051040122 Defer
:01/80/050/00585/AM17 |:05/23/040/00381/AM17 3 Date:
/ / 10.01.2017 29.08.201 |
7

Decision : The Committee noted that information furnished by the firm vide their
letter dated 14.6.2017 has been perused by DIPP is not complete. DIPP has
raised deficiency letter No. 12/54/2017-TSW/75 dated 18.7.2017 , it is decided to
:ask the firm to furnish following information :

B There are three export items (Multijet Magnetic Type Water Meters) of Dia|
15MM, Dia 20 MM & Dia 25MM., but the information has been given only
for one export item namely, Multijet Magnetic Type Water Meter of Dia
15 MM. Information in respect of SI. No. 4 & 5 of Standard Deficiency
Format may therefore, be submitted for water meters of Dia 20 MM & Dia :
25MM also. ';ﬁ’ev
2.  Weight of Multijet Magnetic Type Water Meter of Dia 15MM has been ’
given as 710+ 20 gms,, whereas net weight of imported and indigenous
items in this export item is 726.32 gms. & 61.92 gms. respectively (Total
788.24 gms.) and the same may be clarified.
3. Details of import item at SI. No. 16 and its specific use in the export
product.

Case is deferred to 29.8.2017.

(Case No.:33/5/80-  Party Name:RAGHU ~ |Meet No/Date:8/80-  Status

ﬁALC2/2017 VAMSI MACHINE 'ALC2/2017 Deferred
é 'TOOLS PRIVATE 18.07.2017
LIMITED

HQFile  [RLAFile  |LicNo/Date:091006457 Defer
:01/80/050/00094/AM18  :09/24/040/00523/AM17 |6 Date:

/ / 12.01.2017 29.08.201

OQ o OY J1<. P. SINGH
} ﬁ.:; 7 fadxr =ardr

Deputy Dxrector General of Forelgn Trade
=TT PrawTerd
Directorate General ot Forelgn Trade
29 T/Deptt. of Commerce
aqRE AX®R/ Govt. of India

=grT fass
Udyog Bhawan, New Delhl



7

Declsmn The committee noted that the appllcatlon received sent to DHI on
6.6.2017 for their examination and comments. It is decided to ask the firm to
furnish information on following :-

Sl. No 3,4,5 &11 of Standard Deficiency letter ( export product wise )

%Case is deferred to 29.8.2017.

 Case No.:38/5/80- Party Name:FUTURE =~ Meet No/Date:8/80- Status:
ALC2/2017 ‘TECH ENGINEERING ALC2/2017 Deferred
PVT.LTD, 18.07.2017
HQ File RLA File Lic.No/Date:071011095 Defer
77 :01/80/050/00099/AM18 :07/24/040/00311/AM17 2 Date:
‘ ;/ \/ 12.01.2017 29.08.201
z | 7

Declsnon ‘The committee noted that the appllcatlon received sentto DRDO on
6 6 2017 for thelr examlnatlon and comments Case is deferred t029.8.2017.

. (Case No.:64/25/80- Party Name:HANNING Meet No/Date:8/80- Status:
. |ALC2/2016 'MOTORS INDIA P ALC2/2017 Deferred
|| LTD 18.07.2017 f
HQ File RLA File Lic.No/Date:341004285 Defer
:01/80/050/00624/AM17 :34/24/040/00289/AM17 |5 Date:
781/ / 17.01.2017 29.08.201
| i |

Decision : The Committee noted that deficiency raised by DIPP vide UO
No0.12/32/2017-TSW/99 dated 28/04/2017, letter sent to the firm on 25.5.2017
. and final reminder sent on 12.7.2017 to furnish the requisite information.
- | Case is deferred to 29.8.2017.

‘Case No.:35/25/80- 'Party Name:JSSI ‘Meet No/Date:8/80- Status:
;ALC2/2016 HYDRAULICS (P) LTD |ALC2/2017 Deferred
| 18.07.2017
; HQ File RLA File Lic.No/Date:051040133 Defer
. :01/80/050/00595/AM17 :05/23/040/00455/AM17 7 Date: ,
/ / 18.01.2017 29.08.201
179 | 7

Decision : The Committee noted that the firm has not replied to the deficiency
letter sent on 05.04.2017 through email. It is decided to send final reminder to
the firm to furnish reply within 15 days of uploading of the minutes failing which
the case will be rejected without further notice with direction to the firm to pay
applicable custom duty with interest for EODC. Case is deferred to 18.7.2017.

ade
/Deptt. of Comm\.rc,b
HIRG {RB IR/ Govt, of India
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~ Case No.:38/25/80- Party Name:GRAND  Meet No/Date:8/80- Status:

ALC2/2016 PRIX ENGINEERING ~ ALC2/2017 Deferred

| PVT.LTD. 18.07.2017

HQFile RLAFile ~  LicNo/Date:051040133 Defer
| :01/80/050/00598/AM17 :05/23/040/00489/AM17 5 Date:
80/ / 18.01.2017 29.08.201
| 7

Decision : The Committee noted that deficiency raised by DIPP vide UO
§N0.12/32/2017—TSW/103 dated 28/04/2017, letter sent to the firm on 25.5.2017
:and final reminder sent on 12.7.2017 to furnish the requisite information.

' Case is deferred to 29.8.2017.

\Case No.:56/25/80- Party Name:TUBEX ‘Meet No/Date:8/80- Status:
ALC2/2016 INDIA ALC2/2017 Deferred
18.07.2017
HQ File RLA File Lic.No/Date:051040134 Defer
31 :01/80/050/00616/AM17 :05/24/040/00528/AM17 6 Date:
i / 19.01.2017 29.08.201
; , 7

Decision : The Committee noted that information called for from the firm vide e
. mail dated 25.5.2017 has not been received and final reminder sent on
. 112.7.2017.. Case is deferred to 29.8.2017

Case No.:40/25/80- Party Name:THE ‘Meet No/Date:8/80- Status:
ALC2/2016 INDURE PVT. LTD ALC2/2017 Deferred
1 18.07.2017
'HQ File RLA File Lic.No/Date:051040136 Defer

.~ :01/80/050/00600/AM17 :05/24/040/00473/AM17 2 Date:

82 1/ / 20.01.2017 29.08.201

Decision : The Committee noted that deficiency raised by DIPP vide UO
N0.12/32/2017-TSW/106 dated 28/04/2017. letter sent to the firm on 25.5.2017 to
furnish the requisite information and final reminder sent through e mail on
11.7.2017 . Case is deferred to 29.8.2017.

Case No.:39/25/80- §Wlﬂ)arty Name:DEE Meet No/Date:8/80- Status:
%ALC2/2016 DEVELOPMENT ALC2/2017 Deferred
jENGINEERS LTD. 18.07.2017
83 !HQ File ?RLA File Lic.No/Date:051040141 Defer
:01/80/050/00599/AM 17 1:05/23/040/00493/AM17 5 Date:
/ 5/ 30.01.2017 29.08.201
‘; | 74
gDecision : The Committee noted that deficiency raised by DHI sent to the firm
GQ S D?;:fty Dire neral o:ofﬁfgi:
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|

|

85

86 HQ File

through e mail dated 10.7.2017. Case is deferred to 29.8.2017.

~ [Case No.:12/25/80-

ALC2/2016

HQFile

v

|

Decision

Party Name:RIDDHI

Meet No/Date:g/SO-

SIDDHI INDUSTRIES |ALC2/2017

RLA File

/

18.07.2017
Lic.No/Date:311006656

:01/80/050/00572/AM17 :31/83/040/00131/AM17 8

31.01.2017

Status:
Deferred

Defer
Date:
29.08.201
i

: The Committee noted that the firm has not replied to the deficiency

. (raised by DIPP) sent to the firm on 05.04.2017 and final reminder sent through e
. mail dated 25.5.2017. Case is deferred to 29.8.2017.

Case No 18/25/80-

ALC2/2016

!
i

HQ Flle

/

i

s

[Party Name:M M AQUA [Meet No/Date:8/80-

TECHNOLOGIES LTD. ALC2/2017

“RLA File
:01/80/050/00578/AM17 |:05/24/040/00021/AM14 0

/

118.07.2017
Llc.No/Date:OS 1040144

31.01.2017

is decided to remind MSME to expedite their comments..
case is deferred t029.8.2017.

'ALC2/2016
E

~ [Case No.:36/25/80-

Party Name:GLOVIS
INDIA PRIVATE

meeting no 5 held on 6.6.2017 .

LIMITED

~ RLA File

~ [Meet No/Date:8/80-
ALC2/2017
18.07.2017

Stﬁétus:‘
Deferred

Defer
Date:
29.08.201
7

Decision : The Committee noted that application sent to MSME on 10.3.2017. It

fStatusﬁ
closed

LlC No/Date 0410162754
:01/80/050/00596/AM17/ | 04/24/040/00180/AM17/ 31.01.2017

[Declsmn The committee noted that this case has already approved in norms commlttee

It is decided to withdraw the case from agenda.

Statils:
Deferred

Defer
Date:
29.08.201
7/

s» A P-SINGH
2= =arare

|Case No.:55/25/80-  Party Name:TERUMO ~ Meet No/Date:8/80-
E;ALC2/2016 PENPOL PRIVATE ~ ALC2/2017
LIMITED 18.07.2017
- HQ Hile " RLAFile @ [Lic.No/Date:531001927
:01/80/050/00615/AM17 :53/24/040/00026/AM17 6
/ / 02.02.2017
Decision : : The Commlttee noted that the f|rm s appllcatlon I;asﬁ?en sent to
26 2
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?IVISMEW(ChemicaI) on 10.03.2017 for examination and comments. It is decided to|
remind MSME (Chemical) to expedite their comments.
' Case is deferred to 29.8.2017.

iCase No.:11/25/80- Party Name:AKSH ‘Meet No/Date:8/80- Status: . S
ALC2/2016 'OPTIFIBRE LTD 'ALC2/2017 Deferred
z 18.07.2017 ' s Sy
'HQ File RLA File Lic.No/Date:051040150 Defer

: 01/80/050/00571/AM17 :05/23/040/00524/AM17 6 Date:

5588 / / 03 02.2017 29.08.201

| 7 -

Decision : The committee noted that DIET has called for information from the firm

directly vide their deficiency letter no 17/21/2017-IPHW dated 12.5.2017 and

final reminder sent to the firm through e mail dated 11.7.2017.. ;
| Case is deferred to 29.8.2017.

. Case No.:21/25/80- Party Name:DEE Meet No/Date:8/80- Status:
'ALC2/2016 DEVELOPMENT 'ALC2/2017 Deferred
E ENGINEERS LTD. 18.07.2017
HQ File [RLA File Lic.No/Date:051040152 Defer i
g9 01/80/050/00581/AM17 :05/23/040/00501/AM17 3 Date: | )
g ;/ 06 02.2017 29.08.201 |
s s 7

‘Decision : The Committee noted that the fifm’s application has been sent to DHI
gon 15.03.2017 for examination and comments. It is decided to remind DHI to|
. expedite their comments.. Case is deferred to 29.8.2017.

. |Case No.:24/5/80- Party Name:AZAD Meet No/Date:8/80- Status:
ja,ALC2/2017 ENGINEERING ALC2/2017 Deferred
’ PRIVATE LIMITED 18.07.2017
’ EHQ File RLA File Lic.No/Date:091006466 Defer
90 :01/80/050/00085/AM18 |:09/24/040/00581/AM17 3 Date:
§/ / 07.02.2017 29.08.201
i :7 i

‘ Decnsmn : The Committee noted that appllcat|on sent to DHI on 6.6.2017 for
Z ‘examlnatlon and comments case is deferred to 29 8.2017.

| [Case No.:25/5/80- [Party Name:AZAD ~ Meet No/Date:8/80-  Status:

. ALC2/2017 ENGINEERING 'ALC2/2017 Deferred
PRIVATE LIMITED  18.07.2017

N HQFile RLA File ‘ Lic.No/Date:091006466 Defer
:01/80/050/00086/AM18 :09/24/040/00579/AM17 4 Date: |
/ / 07.02.2017 29.08.201
| | | 7
Decision : The Committee noted that application sent to DHI on 6.6.2017 for

23 _ L
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'examination and comments. case is deferred t029.8.2017.

: xCaseN026/5/80- el Party Name:AZAD  Meet No/Date:8/80-  |Status:
ALC2/2017 ENGINEERING ALC2/2017 Approved
PRIVATE LIMITED 18.07.2017
HQ File RLA File Lic.No/Date:0910064662

"92; 01/80/050/00087/AM18/ 09/24/040/00580/AM17/ 07. 02 2017

Decision : The committee decided to ratlfy the norms based on the
recommendation of DHI letter No. TSWB FN 3 (56 ) / 2016 dated 07.7.2017 (
copy of the letter attached ).

|

§ RA concerned may take further necessary action accordingly .

- [CaseNo.:32/5/80-  Party Name:AZAD ~ Meet No/Date:8/80-  Status:
TALC2/2017 ENGINEERING 'ALC2/2017 Approved
PRIVATE LIMITED 18.07.2017 5
HQ File RLA File Lic.No/Date:0910064672

’93 :01/80/050/00093/AM18/ | 09/24/040/00578/AM17/ 08.02.2017

;Decnsnon : The committee decided to ratify the norms based on the
recommendation of DHI letter No. TSWB FN 3 (56 ) / 2016 dated 07.7.2017 (|
gcopy of the letter attached ).

‘RA concerned may Take further necessary action accordingly .

§Case No.:42/25/80- ;Party Name:MARUTI  Meet No/Date:8/80- Status:
'ALC2/2016 'HYDRAULICS PVT.  |ALC2/2017 Deferred
ILTD. 18.07.2017 ;
| |[HQFile RLA File Lic.No/Date:311006658 Defer
94 :01/80/050/00602/AM17 :31/83/040/00153/AM17 7 Date: |
; / ‘/ 114.02.2017 29.08.201
r : 7

VDecIsnon : The Committee noted that theﬂfirms application has been sent to
MSME on 10.03.2017 for examination and comments. It is decided to remlnd
MSME to expedlte their comments Case is deferred to 29.8. 2017 ,

‘Case No.:22/5/80- Party Name:FRIZAIR ~ Meet No/Date:8/80- Status:
iALC2/2017 PRIVATE LIMITED ALC2/2017 Deferred
| 18.07.2017
, HQ File ‘RLA File Lic.No/Date:091006472 Defer
295 :01/80/050/00083/AM18 :09/24/040/00565/AM17 6 Date:
FoY / 27.02.2017 29.08.201
f | 7

Decision : The Committee noted ; deficiency letter sent to the firm through e mail
on 18.3.2017 to furnish information in respect of SI. No.3, 4, 5 & 11 of Standard
Deficiency Format, export product wise. It is decided to send final reminder to

25
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?tAh’émf‘i*rAm to furnish reply within 15 dayéwdfmuplyoad‘ih—g of the minutes, failing which
 the case will be rejected without further notice with direction to the firm to pay
. |applicable custom duty with interest for EODC. Case is deferred to 29.8.2017.

‘Case No.:20/5/80- Party Name:FUTURE  Meet No/Date:8/80- Status:
. |/ALC2/2017 TECH ENGINEERING |ALC2/2017 Deferred
s IPVT.LTD, 18.07.2017
’ HQ File §RLA File L1c No/Date:071011129 Defer
96 :01/80/050/00081/AM18 :07/24/040/00399/AM17 7 Date:
;/ / 120.03.2017 29.08.201
7

Decision : The Committee noted that application sent to MSME on 06.6.2017 for
%examination and comments. case is deferred to 29.8.2017. ‘

' |Case No.:4/5/80- Party Name:MICRON  Meet No/Date:8/80- Status:
| |ALC2/2017 INSTRUMENTS PVT | ALC2/2017 Deferred
| LTD 18.07.2017
HQ File RLA File Lic.No/Date:051040204 Defer
:01/80/050/00065/AM18 :05/24/040/00643/AM17 |1 Date: ;
,/ / 23 03.2017 29.08.201 |
| { 17

DeCISlon The Committee noted that deﬂcuency raised by DIPP vide U.O No.
12/54/2017 —~TSW /97 dated 18.7.2017 . It is decided to call for the following
jlnformatlon from the firm :- '

1. As per process schedule, “Cut Blank” size is @ 130x 124 mm(L) .Whereas, for
' material requirement per piece, “Cut Blank” length has been taken as 126 mm and
the same may be clarified.

2. Sale price of copper scrap generated during the manufacturing process supported
by documentary evidence like copies of sale invoices.

f case is deferred to 29.8.2017.

‘Case No.:8/5/80- Party Name:OAM SAAI Meet No/Date:8/80- Status:

' ZALC2/2017 INTERNATIONAL 'ALC2/2017 Deferred

L INC. 18.07.2017 ;

HQ File RLA File Lic.No/Date:051040205 Defer
98 :01/80/050/00069/AM18 :05/24/040/00649/AM17 5 Date:
LW / 24.03.2017 29.08.201

« 7

| Decision : The Committee noted that ébplicatioh sent to MSME on 06.6.2017 for
lexamination and comments. case is deferred to 29.8.2017.

’99 Case No.: :18/5/80- Party Name:SARA SAE Meet No/Date:8/80- Status:
ALC2/2017 PRIVATE LIMITED 'ALC2/2017 Deferred
29 '

ade
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10 |

18.07.2017

HQFile RLA File Lic.No/Date:611000141 Defer

:01/80/050/00079/AM18 :61/24/040/00006/AM17 4 Date:
/ / 24.03.2017 29.08.201 |
| | 7 i

Decision : The Committee noted that application sent to MSME on 06.6.2017 for
‘'examination and comments. case is deferred to 29.8.2017..

‘Case No.:21/5/80- Party Name:HELVOET Meet No/Date:8/80- Status:

ALC2/2017 RUBBER AND ALC2/2017 Deferred

f PLASTIC 18.07.2017 ﬁ
'TECHNOLOGIES '

‘ INDIA P.L.

HQ File RLA File Lic.No/Date:311006665 Defer

:01/80/050/00082/AM18 :31/83/040/00182/AM17 0 Date:

/ / 31.03.2017 29.08.201

' 7

Decision : The Committee noted that application sent to DIPP ( CHEMICAL ) on

‘Case No.:23/5/80- Party Name:TERUMO  Meet No/Date:8/80- Status:

ALC2/2017 PENPOL PRIVATE ALC2/2017 Deferred

LIMITED 18.07.2017

HQ File RLA File 'Lic.No/Date:531001931 Defer

:01/80/050/00084/AM18 :53/24/040/00028/AM17 2 Date:

/ / 03.04.2017 29.08.201
f f

Decision : The Committee noted that application sent to MSME on 06.6.2017

for examination and comments. case is deferred to 29.8.2017.

Case No.:9/5/80- Party Name:DEE ‘Meet No/Date:8/80- Status:
ALC2/2017 DEVELOPMENT 'ALC2/2017 Deferred
: ENGINEERS LTD. 18.07.2017 '
HQ File RLA File Lic.No/Date:051040218 Defer
:01/80/050/00070/AM18 :05/23/040/00584/AM17 0 Date:
/ / 06.04.2017 29.08.201

7

Decision : The Committee noted that deficiency raised by DIPP vide u.o No.
12/54/2017 ~TSW/102 dated 18.7.2017. It is decided to call for following
information from the firm :- i

1. Information in respect of SI. No. 3, 4, 5 & 11 of Standard
Deficiency Format, export product wise.

2. Quantity of export item in meters also in addition to its weight.

3. Quantities of import items at SI. No. 1 to 5 in meters also in

—~
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addition to their weights.
4. Quantities of import items at SI. No. 6 to 12 in Nos. also in
addition to their weights.

' case is deferred to 29.8.2017.

Case No.:15/5/80- Party Name:GEA BGR  Meet No/Date:8/80- Status:
ALC2/2017 ENERGY SYSTEM ALC2/2017 Deferred v
INDIA LIMITED 18.07.2017 i
HQ File iRLA File Lic.No/Date:041016295 Defer ERS
10 :01/80/050/00076/AM18 :04/24/040/00235/AM17 9 Date: ;
3 f;/ 5/ ‘07 04.2017 129.08.201 |
S ~ E |7

" Decision : The Committee noted that éppnéanon sent to MSME on 06.6.2017.
. ltis decided to send the application to DHI for their comments..case is deferred
to 29.8.2017.

| |Case No.:16/5/80- Party Name:ALPINE ~ Meet No/Date:8/80- Status:Deffered
ALC2/2017 COILS LLP 'ALC2/2017

: 18.07.2017

;104 HQ File RLA File :LIC No/Date:0410162960 Defer Date: 29.08. 201

01/80/050/00077/AM18/ 04/24/040/00234/AM17/ 07. 04 2017

Decnsnon ‘The committee noted that def|C|ency raised by DIPPwde their letter No 12,
‘TSW/115 dated 6.6.2017 and letter sent to the firm vide e mail on 12.7.2017.
case is deferred to 29.8.2017.

Case No.:13/5/80- Party Name:SENIOR ~ Meet No/Date:8/80- Status:
'ALC2/2017 INDIA PRIVATE ALC2/2017 Approve
LIMITED 18.07.2017 d
HQ File RLA File Lic.No/Date:051040220 4
- :01/80/050/00074/AM18 :05/24/040/00012/AM18 2 "
LV / 12.04.2017

';Dyécni’-sniaxiv : The committee decided to 'ratlfy the norms based on the
10 recommendation of DIPP letter no. 12/54/2017-TSW/105 dated 18.7.2017 as
5 §under - ‘

1. Quantities of import items at SI. No. 1 to 11 & 13 to 22 may be
allowed on net to net basis with accountability clause.

2. Quantity of import item at SI. No. 12 may be allowed upto 0.5 % of
FOB value of export item at SI. No. 1.

3. Quantity of import item at SI. No. 23 may be allowed upto 0.5 % of
FOB value of export item at SI. No. 2.

3’ S e e : zi—:‘c; tf'ro ;KF’SINC‘G
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RA concerned rhay Take further necessary‘éction accordingly

Case No.:17/5/80- Party Name:KYOCERA Meet No/Date:8/80- Status:

ALC2/2017 \CTC PRECISION ALC2/2017 Deferred
‘TOOLS PRIVATE 18.07.2017

, LIMITED 1

HQ File RLA File Lic.No/Date:021020753 Defer

:01/80/050/00078/AM18 :02/24/040/00003/AM18 5 Date: ,

/ / 18.04.2017 29.08.201
' 7

Decision : The Committee noted that application sent to MSME on 06.6.2017

for examination and comments. case is deferred to 29.8.2017.

Case No.:27/8/80- Party Name:NEOTISS  Meet No/Date:8/80- Status:

ALC2/2017 LIMITED ALC2/2017 Approve

§ f 18.07.2017 d ;
HQ File RLA File Lic.No/Date:091006492 :
:01/80/050/00171/AM18 :09/24/040/00693/AM17 |5

/ / 18.04.2017

Decision : The committee decided to ratlfy the norms based on the

recommendation of DIPP letter no. 12/54/2017-TSW/107 dated 18.7.2017 is as

under :- '

1. Words” Welded Titanium” may be prefixed with the description of export item. |

2. Words “ of relevant grade & thickness” may be suffixed with the descriptions of

import item and its quantity may be allowed as 95865 Kgs. as 1.05 Kgs./Kg.
content in export item.

RA concerned may Take further necessary action accordingly

%Case No.:14/5/80- Party Name:OAM SAAI Meet No/Date:8/80- Status:

ALC2/2017 INTERNATIONAL 'ALC2/2017 Deferred

’ INC. 18.07.2017

HQ File RLA File Lic.No/Date:051040227 Defer
:01/80/050/00075/AM18 1:05/24/040/00023/AM18 8 Date:

5/ / 20.04.2017 29.08.201

? : 7

Decision : The Committee noted that application sent to MSME on 06.6.2017

for examination and comments. case is deferred to 29.8.2017.

|Case No.:10/5/80-  Party ‘ Meet No/Date:8/80-  Status:

ALC2/2017 Name:MITSUBISHI ~ ALC2/2017 Deferred

| ELECTRIC INDIA PVT 18.07.2017

LTD
HQ File ~ [RLAFile Lic.No/Date:051040231 Defer
:01/80/050/00071/AM18 :05/24/040/00019/AM18 1 Date:
' 272 : wo b/%gws_n:lnci—a
/Dn')l o} : .
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IR / = 21.04.2017 29.08.201
§ | | 7
Decision : The Committee noted that application sent to MSME,DHI and DIPP
returned by them. It is decided to send the application to DEIT on 5.7.2017 for

their comments. case is deferred to 29.8.2017.

{
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Case No.:7/8/80- Party ;Meet No/Date:8/80- Status:
,ALC2/2017 Name:BONATRANS  ALC2/2017 Deferred
i INDIA PRIVATE 18.07.2017

LIMITED i |

HQ File )RLA File Lic.No/Date:031081270 Defer

:01/80/050/00151/AM18 :03/94/040/00071/AM18 |7 Date:
/ / 24 04.2017 29.08.201
% ‘é 7

‘Decision : The Committee noted that apphcatlon sentto DHI on 12.7.2017 for

their examination and comments. case is deferred to 29.8.2017

‘Case No.:9/8/80- Party Meet No/Date:8/80- Status:
ALC2/2017 ‘Name:BONATRANS  ALC2/2017 Deferred |

5 INDIA PRIVATE 118.07.2017 ~'

1 LIMITED

HQ File RLA File ;LIC No/Date:031081270 Defer
:01/80/050/00153/AM18 :03/94/040/00073/AM18 9 iDate

;/ f/ 24.04.2017 29.08.201

i i 7 |

Decision : The Committee noted that application sent to DHI on 12.7.2017 for

their examination and comments. case is deferred to 29.8.2017

11
§2

1 |

3

ECase No.:10/8/80- Party ‘Meet No/Date:8/80- Status:
ALC2/2017 Name:BONATRANS  ALC2/2017 Deferred

% INDIA PRIVATE 18.07.2017

LIMITED

HQ File RLA File Lic.No/Date:031081270 Defer
:01/80/050/00154/AM18 :03/94/040/00059/AM18 2 Date:

;/ / 24.04.2017 29.08.201 |

‘Decnsnon The Commlttee noted that appllcatlon sentto DHI on 12.7.2017 for
thelr examlnatlon and comments case |s deferred to 29.8.2017.

‘Caks‘e No.:32/8/80- Party Name:SHAKTI 'Meet No/Date:8/80- Status:
IALC2/2017 PUMPS (INDIA) LTD., 'ALC2/2017 Approve
18.07.2017 d
'HQ File ' 'RLA File | Lic.No/Date:561000512
:01/80/050/00176/AM18 :56/24/040/00048/AM17 4
\/ / 24.04.2017
>

ﬁ‘m’ﬂ/Deplt of
TR AXB IR/ Govt.
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§Dééi'si‘on‘: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/54/2017-TSW/113 dated 18.7.2017 is as
under :-

1. Net weights of 50 MT, 60.7 MT & 72.1 MT, may be specified with |
the quantities of export products at SI. No. 1, 2 & 3 respectively.
2. Import items at SI. No. 1 to 3 shall be of relevant grade and
thickness as contained in the export products. '
3. Import item at SI. No. 5 shall be of relevant grade and size as
contained in the export products. :
4. Quantity of import item at SI. No. 1 may be allowed as 8647 Kgs. s,
as 1.05Kgs./ Kg. content in export items . .
; ; 5. Quantity of import item at SI. No. 2 may be allowed as 708 Kgs. as
| |l 1.18 Kgs./ Kg. content in export items after 1/3" recovery from
_ scrap.
S 6. Quantities of import item at SI. No. 3 & 4 may be allowed as
117900 Kgs. & 21375 Kgs. respectively as per SION C-1519.
7. Quantity of import item at SI. No. 5 may be allowed as 22170 Kgs.
as  1.20 Kgs./ Kg. content in export items after 20 % recovery
from scrap. |
8. Description of import item at SIl. No. 6 may be corrected as
“Rubber Cable 4Cx2.5 Sq.mm” and its quantity may be allowed on |
net to net basis as claimed by the firm.
9. Import items at SI. Nos. 7 to 12, 14 & 15 may be allowed as applied
for i.e. 3000 Nos. each on net to net basis with accountabilityi
clause.
10. Quantity of import item at SI. No. 13 may be allowed on net to net
basis as claimed by the firm.

; RA concerned may Take further necessary action accordingly

" [CaseNo.:29/8/80-  Party Name:NUCON  Meet No/Date:8/80-  Status:
. /ALC2/2017 AEROSPACE PVT ALC2/2017 Deferred

; i LTD 18.07.2017
11 HQFile @~ |[RLAFile =~ |Lic.No/Date:091006496 Defer |
4 :01/80/050/00173/AM18 :09/24/040/00652/AM17 6 Date:
- / 25.04.2017 29.08.201 |
\ ‘ 7

. Decision : The Committee noted that application sent to MSME on 12.7.2017
. for their examination and comments. case is deferred to 29.8.2017.

' ;Cagé No.:41/5/80- ,Party Name:TEMA {Meet No/Date:8/80- Status:
ALC2/2017 INDIA LIMITED \ALC2/2017 Approve
fél | 18.07.2017 d
” [HQFle = [RLAFile = [LicNo/Date:031081294 |

:01/80/050/00102/AM18 :03/95/040/00959/AM17 |1
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Decision : The committee decided to ratify the norms based on the

recommendation of DIPP letter no. 12/54/2017-TSW/115 dated 18.7.2017 is as
under :-

1. Net Empty weight of each export item at SI. No. 1 to 4 may be specified as,

40.91 MT. ~
2. Net Empty weight of each export item at SI. No. 5 to 8 may be specified as 22
MT.
3. Net Empty weight of each export item at SI. No. 9 to 12 may be specified as
51.53 MT

4. Quantity of import item at SI. No. 1 may be allowed as 156 Nos. on net to net
basis. Duty free weight of this item may be allowed as applied for i.e. 94909 Kgs.
as 1.02 Kgs/Kg. content in the export products.

5. Quantity of import item at SI. No. 2 may be allowed as 104 Nos. on net to net
basis. Duty free weight of this item may be allowed as 80752 Kgs. as 1.053
Kgs/Kg. content in the export product after taking 20% recovery from scrap. :

6. Word “Relevant” may be prefixed with the description of import items at SI. No.
3,4&6. «

7. Quantity of import item at SI. No. 3 may be allowed as 8533 Kgs. as 1.247
Kgs/Kg. content in the export product after taking 1/3™ recovery from scrap.

8. Quantity of import item at SI. No. 4 may be allowed as 106973 Kgs. as 1.104
Kgs/Kg. content in the export product after taking 1/3"™ recovery from scrap. |

9. Importitem at Sl. No. 5 may be deleted as not required by the firm.

10. Quantity of import item at SI. No. 6 may be allowed as 48783 Kgs. as 1.053
Kgs/Kg. content in the export product after taking 1/3" recovery from scrap

RA concerned may Take further necessary action accordingly

Case No.:22/8/80- Party Name:FLASH ~ Meet No/Date:8/80-  Status: |
ALC2/2017 %FORGE PVT LTD ALC2/2017 5Deferred
| 18.07.2017 |
HQ File RLA File §L1c No/Date:261001279 Defer
11 :01/80/050/00166/AM18 :26/24/040/00003/AM18 |1 KDate
6. §/ 28 04.2017 29.08.201
f ; 17
Decision : The Committee noted that hard copy “of the firm's application not|
received. It is decided to request RA & firm to submit 4 set of application to
DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.
?11 \Case No.:19/5/80- Party Name:HELVOET fMeet No/Date:8/80- Status: »
7 ALC2/2017 'RUBBER AND |ALC2/2017 Deferred |
E PLASTIC 18.07.2017 , %
2) i : oMb RS ii, ‘tﬁé,k,_

Deputy Dlreci '-ha 4
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TECHNOLOGIES |

| INDIAP.L.
HQ File RLAFile ~  Lic.No/Date:311006671 Defer
:01/80/050/00080/AM18 :31/83/040/00020/AM18 7 Date:
/ / 02.05.2017 29.08.201 e
7 e

}Deéis'ion':rThe Committee noted that applieation sent to DIPP (chemical ) on
06.6.2017 for their examination and comments. case is deferred to 29.8.2017.

‘Case No.:39/5/80- Party Name:L & T- Meet No/Date:8/80- Status:
'ALC2/2017 MHPS TURBINE ALC2/2017 Deferred
‘GENERATORS 18.07.2017
PRIVATE LIMITED

“HQ File RLA File Lic.No/Date:031081307 Defer

:01/80/050/00100/AM18 :03/95/040/01041/AM17 8 Date: _
i/ // 05 05.2017 29.08.201
? ‘ 7

D'één's"i'dfn ' The Committee noted  that def|c1ency raised by DHI vide their D.O |
No 3/56/2017-TSW(B) dated Nil. It is decided to send letter to the firm to furnlsh

|nformat|on case is deferred to 29 8 2017

Case No.:25/8/80- Party Name:MICRON  Meet No/Date:8/80- Status:

ALC2/2017 INSTRUMENTS PVT | ALC2/2017 Deferred

| LTD 18.07.2017

HQ File RLA File Lic.No/Date:051040247 |: Defer
:01/80/050/00169/AM18 :05/24/040/00056/AM18 2 Date:

/ / 05 05.2017 29.08.201

; : 7

Decision : The Committee noted that deficiency raised by DIPP vide U.O. No.
12/54/2017 -TSW/119 dated 18.7.2017. It is decided to call for following
information from the firm :-

' 1. As per process schedule, “Cut Blank” size is @ 130x 124 mm(L) .Whereas, for
t material requirement per piece, “Cut Blank” length has been taken as 126 mm

and the same may be clarified.

2. Sale price of copper scrap generated during the manufacturing process
ésupported by documentary evidence like copies of sale invoices

case is deferred to 29.8.2017.

|Case No.:12/8/80- Pafty Name:CESARE Meet No/Date:8/80- Status:
ALC2/2017 BONETTI INDIA ALC2/2017 |Approve
' PVT.LTD. '18.07.2017 d
HQ File ' RLA File Lic.No/Date:521004225
01/80/050/00156/AM18 52/24/040/00008/AM18 7
26 o e
DeputyDre ":
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: RA concerned may Take further necessary action accordingly .

o ' BT R 11.05.2017

!Decirsion': The committee decided to ratify the norms based on the

ﬁrecommendation of DIPP letter no. 12/54/2017-TSW/120 dated 18.7.2017 is as
under :-

{

élmport item allowed as per GN-4 for Engineering products.

éCase No.:13/8/80- Party Name:CESARE ~ Meet No/Date:8/80- ‘Status:
ALC2/2017 'BONETTI INDIA 'ALC2/2017 Approve |
| PVT.LTD. 18.07.2017 d

HQ File RLA File Lic.No/Date:521004225
:01/80/050/00157/AM18 :52/24/040/00009/AM18 8

/ / 11.05.2017

Decision : The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/54/2017-TSW/121 dated 18.7.2017 is as
under :- ‘

Import item allowed as per GN-4 for Engineering products.

RA concerned may take further necessary action accordingly .

‘Case No.:1/5/80- Party Name:FRIZAIR ~ Meet No/Date:8/80- ‘Status:

'ALC2/2017 PRIVATE LIMITED | ALC2/2017 Deferred

5 ‘ 18.07.2017

HQ File RLA File Lic.No/Date:091006503 Defer
:01/80/050/00062/AM18 1:09/24/040/00077/AM18 |6 Date: ; i
/ / 12.05.2017 29.08.201 | )

? 7

12
3

112

Decision : The Committee noted that hard cdpy of the firm’s application not
received. It is decided to request RA & firm to submit 4 set of application to

DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.

'Case No.:31/8/80- 'Party Name:RIETER ‘Meet No/Date:8/80- Status:
ALC2/2017 INDIA PRIVATE 'ALC2/2017 Deferred
‘ LIMITED 18.07.2017

HQ File RLA File Lic.No/Date:311006673 Defer
:01/80/050/00175/AM18 :31/82/040/00016/AM18 1 Date:

/ / 12.05.2017 29.08.201

' 7

;Décision . The Committee noted that application sent to DHI on 12.7.2017 for

their examination and comments. case is deferred to 29.8.2017.

|Case No.:28/8/80- V ;Party Name:NIPHA  Meet No/Date:8/80- Status:
2 ?‘ W Fro - . P. SINGH
Y HE fadyr = j
Deputy Direct | of‘Fcrlz" d
Dlrec?orate eral c}f F'ora.&,.. ie
T /Deptt. of Commerce

HIRG \YBIX/ Govt. of India
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ALC2/2017  [EXPORTS PRIVATE |ALC2/2017 Deferred
| LIMITED 18.07.2017

HQ File RLA File "~ Lic.No/Date:021020759 Defer
:01/80/050/00172/AM18 :02/24/040/00026/AM18 8 Date:

/ / 15.05.2017 29.08.201
: T

ﬁDeciysib‘h : The Committee noted that 'application sent to DIPP for their

examination and comments. case is deferred to 29.8.2017.

Case No.:4/8/80- Party Name:THE ‘Meet No/Date:8/80- Status:

ALC2/2017 INDURE PVT. LTD 'ALC2/2017 Deferred
| 18.07.2017 <

HQ File RLA File Lic.No/Date:051040257 Defer

:01/80/050/00148/AM18 :05/24/040/00005/AM18 3 Date:

/ v §16.05.2017 29.08.201

‘ ‘ ‘ 7

Decision : The Committee noted that hard wédpy of the firm's application not

received. It is decided to request RA & firm to submit 4 set of application to

DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.

%CarseVN(‘)w.:élrQ/80- Party - Meet No/Date:8/80- »Status:
ALC2/2017 Name:BONATRANS  |ALC2/2017 Deferred
| INDIA PRIVATE 118.07.2017 1
‘ LIMITED ;
HQ File " RLAFile ~ Lic.No/Date:031081330 Defer
:01/80/050/00152/AM18 :03/94/040/00142/AM18 5 Date:
/ / %16.05.2017 29.08.201
| 7
Decision : The Committee noted that application sent to DHI on 12.7.2017 for
their examination and comments. case is deferred to 29.8.2017.
Case No.:11/8/80-  Party ~ Meet No/Date:8/80-  Status:
'ALC2/2017 Name:BONATRANS | ALC2/2017 Deferred
‘ INDIA PRIVATE 18.07.2017

LIMITED
HQFile = RLATFile [Lic.No/Date:031081330 Defer
:01/80/050/00155/AM18 :03/94/040/00139/AM18 2 Date:
/ / 16.05.2017 29.08.201
Decision : The Committee noted that application sent to DHI on 12.7.2017 for|
their examination and comments. case is deferred to 29.8.2017.
{Case. No.:15/8/80- “Party Name:DEE ‘Meet No/Date:8/80- Status:
ALC2/2017 DEVELOPMENT 'ALC2/2017

b4 e
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~ [Case No.:30/8/80- Party Name:OM OPTEL Meet No/Date:8/80-  Status:
jALC2/2017 INDUSTRIES \ALC2/2017 Deferred | o
PRIVATE LIMITED, 18.07.2017 ‘ ‘
HQ File RLA File Lic.No/Date:111002828 Defer
:01/80/050/00174/AM18 :11/24/040/00002/AM18 |1 Date:
x/ ‘/ 23 05.2017 29.08.201 |
i ? | 17
gDecision : The Committee noted that hard copy of the firm’s application not
received. It is decided to request RA & firm to submit 4 set of application to|
DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.
~ [CaseNo.:2/5/80-  [Party Name:FRIZAIR ~ Meet No/Date:8/80-  Status:
ZALC2/2017 PRIVATE LIMITED 'ALC2/2017 Deferred
z 18.07.2017
‘HQ File ‘RLA File ”W§L1c.No/Date:O91006509 Defer
:01/80/050/00063/AM18 :09/24/040/00091/AM18 5 Date:
i/ / 24.05.2017 29.08.201 i,
| | 7 '

i

13
2

s 1 AT

ENGINEERS LTD.
[RLA File

HQFile

v %/

118.07.2017

* Lic.No/Date:051040267 Defer
:01/80/050/00159/AM18 :05/23/040/00070/AM18 0

i
|

Date:
29.08.201 |
7

23.05.2017

Decision : The Committee noted that ”'ap‘pi’iéation sent to DHI on 12.7.2017 for
their examination and comments.. case is deferred to 29.8.2017.

Decision :

The Committee noted that Arha'rdwébby of the firm’s appli‘cat'i%oh not

received. It is decided to request RA & firm to submit 4 set of application to

 |CaseNo.:6/8/80-  Party Name:APAR
?ALC2/2017 INDUSTRIES
LIMITED
HQ File RLA File

:01/80/050/00150/AM18 :03/94/040/00141/AM18 8

/ /

DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.

Meet No/Date:8/80- Status:

ALC2/2017 Deferred

18.07.2017 |

Lic.No/Date:031081349 Defer
Date:

24 05.2017 29.08.201
(7

Decision : The Committee noted that apblication sent to DIET on 12.7.2017 for

Case No.:16/8/80-  Party Name:DEE
ALC2/2017 DEVELOPMENT
ENGINEERS LTD.
=7

their examination and comments. case is deferred to 29.8.2017.

: ”fMeet No/Date:8/80- Status
|ALC2/2017 Deferred
118.07.2017 |

—— i o PO 71K P SINGH

AT
S I of Forelgn Trade
Dlrectorate Rg n al of Forelgn Trade
AT /Deptt. of Commerce
HIXT _HRYBIR/ Govt. of Indla
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HQFile RLAFile . .. Lic.No/Date:051040270 Defer

:01/80/050/00160/AM18 :05/23/040/00085/AM18 3 Date:
/ / 25.05.2017 29.08.201

their examination and comments. case is deferred to 29.8.2017.

‘Case No.:17/8/80- Party Meet No/Date:8/80- Status:

ALC2/2017 Name:DICKINSON 'ALC2/2017 Approve :

| FOWLER PVT.LTD. |18.07.2017 d ; .
HQ File RLA File Lic.No/Date:071011165
:01/80/050/00161/AM18 1:07/24/040/00055/AM18 '8 %

/ / 25.05.2017

Decision : The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/54/2017-TSW/133 dated 18.7.2017 is as
under :- f

1. Importitems at Sl. No. 1 to 35 & 41 to 51 may be allowed on net to net basis
with accountability clause.
2. Importitems at SI. No. 36 to 40 may be allowed as per packing policy.
Import items at SI. No. 52 & 53 may be allowed as 1.02 Mtr./Mtr. content in
}:the export products

RA concerned may Take further necessary action accordingly

Case No.:18/8/80- Party ‘Meet No/Date:8/80- Status:
ALC2/2017 ‘Name:DICKINSON 'ALC2/2017 Approve
I FOWLER PVT.LTD. 18.07.2017 d

HQ File RLA File Lic.No/Date:071011166 :
:01/80/050/00162/AM18 :07/24/040/00051/AM18 |1

/ i/ 25.05.2017

Decision : The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/54/2017-TSW/134 dated 18.7.2017 as
under :-
' 1. Import items at SI. No. 1 to 30 & 36 to 46 may be allowed on net
to net basis with accountability clause.
2. Import items at SI. No. 31 to 35 may be allowed as per packing
policy. ;
3. Import items at SI. No. 47 & 48 may be allowed as 1.02 Mtr./Mtr..
content in the export products.

'RA concerned may Take further necessary action accordingly

'Case No.:19/8/80- Party R s Meet No/Date:8/80-  Status:
: : g @wo Fro K. P. SING
M D Degpglym ral of Foreﬁr‘?m%;;
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/

under :-

i
|

~ Case No.:24/8/80-

Case No 20/8/80-
ALC2/2017

HQ File

/

under :-

recommendation of DIPP

2/

Name:DICKINSON - |ALC2/2017
FOWLER PVT.LTD. 18.07.2017
HQ File RLA File Lic.No/Date:07101116

:01/80/050/00163/AM18 :07/24/040/00057/AM18 7

25 05.2017

‘Name:DICKINSON

EFOWLER PVT LTD

 RLA File
:01/80/050/00164/AM18 :07/24/040/00061/AM18 3

:/

* Meet No/Date:8/80-
ALC2/2017
18.07.2017

‘25 05. 2017

Approvédk

éDate: 5
29.08.201
7

gﬁé—éiézi‘g{im 'MT'I:iWe" Corh;ﬁiﬁéé decided to ratify ‘the norms ‘based on the

i

letter no. 12/54/2017-TSW/135 dated 18.7.2017 as;

1. Import items at SI. No. 1 to 32 & 38 to 48 may be allowed on net
to net basis with accountability clause.
2. Import items at SI. No. 33 to 37 may be allowed as per packlng
policy.
3. Import items at SI. No. 49 & 50 may be allowed as 1.02 Mtr. /Mtr
content in the export products.

RA concerned may Take further necessary action accordingly .

e
Approve |

id

LlC No/Date 07101 1 166

i
i

Decision : The committee decided to
recommendation of DIPP letter no. 12/54/2017-TSW/136 dated 18.7.2017 is as

'ALC2/2017

:01/80/050/00168/AM18
/

EHQ e

D’eciéidn :kTHeMCBh*l”ruﬁ'iﬁee noted that
for their examination and comments.. case is deferred to 29.8.2017

PLAST INDIA
PVT.LTD.(EOU)

RLA File

/

Party Name:I-TECH

ratify the norms based on the

RA concerned may Take further necessary action accordingly.

ALC2/2017
18.07.2017

Lic.No/Date:031081353

:03/94/040/00157/AM18 4

f25 05.2017

b)

Meet No/Date:8/80-

1. Importitems at SI. No. 1 to 30 & 36 to 46 may be allowed on net|
to net basis with accountability clause.

2. Import items at SI. No. 31 to 35 may be allowed as per packing
policy. |

3. Importitems at SI. No. 47 & 48 may be allowed as 1.02 Mtr. /Mtr
content in the export products.

Status:
§Deferred

Defer
Date:

29.08.201 |
7 |

application sent to MSME on 12.7.2017




| |CaseNo.:1/8/80-  [Party Name:VISHAL  Meet No/Date:8/80-  [Status:

. |ALC2/2017 ENGINEERING ALC2/2017 Deferred
Ll CORPORATION 18.07.2017
HQ File RLA File L10.N0/Date:061003863 Defer
13 :01/80/050/00145/AM18 :06/24/040/00008/AM18 0 Date:
;8 ;/ / 29 05.2017 29.08.201 |
F

?Déciéidn : Th’éwCer‘hi‘ttee noted that _hard Cdpy of the firm’s'application not
received. It is decided to request RA & firm to submit 4 set of application to
DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.

\Case No.:3/5/80- Party Name:BIO - Meet No/Date:8/80- Status:
iALC2/2017 'TECH VISION CARE |ALC2/2017 Deferred
PVT.LTD 18.07.2017
, HQ File RLA File Lic.No/Date:081014038 Defer
13 :01/80/050/00064/AM18 :08/24/040/00056/AM18 6 Date: 7
§9 / \/ 30 05.2017 29.08.201 |

Lol ; | 7
|

" Decision : The Committee noted that hard copy of the firm’s application not
. received. It is decided to request RA & firm to submit 4 set of application to
- DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.

| Case No.:26/8/80- Party Name:MICRON  Meet No/Date:8/80- Status:
. ALC2/2017 INSTRUMENTS PVT  ALC2/2017 Deferred |
=t LTD 18.07.2017

HQ File RLA File Lic.No/Date:051040298 Defer
:01/80/050/00170/AM18 :05/24/040/00105/AM18 9 Date:
/ / 31.05.2017 29.08.201 |
, ; , 7

14 'Decnsnon The Committee noted that deficiency raised by DIPP vide U.O. No.
0 12/54/2017 —-TSW/140 dated 18.7.2017. It is decided to call for foIIowmg
~ information from the firm :- i

' 1. Recovery from Stainless Steel scrap generated during the manufacturing process |
' with sale price of stainless steel scrap supported by documentary evidence I|ke
copies of sale invoices.

' case is deferred to 29.8.2017.

~ Case No.:34/8/80- : vPafty‘N‘ar‘I’lﬂe‘:VEELINE Meet No/Date:8/80- Status:
ALC2/2017 MEDIA LTD. ALC2/2017 Deferred
k| 18.07.2017
HQFile = [RLAFile  [Lic.No/Date:021020764 Defer
:01/80/050/00178/AM18 :02/24/040/00037/AM18 2 Date:
: : =

=
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§/ o ' B 31.05.2017 29.08.201
) 7
Decnsnon ‘The Committee noted that def|0|ency raised by DIPP vide U.O. No.

12/54/2017 -TSW/141 dated 18.7.2017. It is decided to call for following ; "55':-‘"%":,;
mformat|on from the firm :- ;

'R
1. Information in respect of SI. No. 3,4 & 5 of Standard Deficiency
Format, export product wise. '
2. Information in respect of SI. No. 11 of Standard Deficiency {

Format in respect of import item at SI. No. 8 to 11.

case is deferred to 29.8.2017.

'Case No.:21/8/80- Party Name:FLASH Meet No/Date:8/80- ‘Status: s
,ALC2/2017 FORGE PVT LTD ALC2/2017 Deferred
| | 18.07.2017
HQ File RLA File Lic.No/Date:261001280 Defer
:01/80/050/00165/AM18 :26/24/040/00007/AM18 3 Date:
3/ / 02 06.2017 29.08.201 |
f \7

Decision : The Committee noted that deficiency raised by DIPP vide U.O. No.
12/54/2017 -TSW 142 dated 18.7.2017. It is decided to call for following
|nformat|on from the firm :-
1. Information in respect of SI. No. 3, 4, 5 & 11 of Standard
Deficiency Format, export product wise.
2. Size & length of Titanium Seamless Tubes( import items at SI. No.
2,4.6&38)
' case is deferred to 29.8.2017.

‘Case No.:14/8/80- Party Name:CHASYS  Meet No/Date:8/80- Status:
. |ALC2/2017 AUTOMOTIVE ALC2/2017 Deferred
, 'COMPONENTS PVT. 18.07.2017
LTD.
HQ File RLA File Lic.No/Date:311006677 Defer
:01/80/050/00158/AM 18 :31/83/040/00033/AM18 8 Date:
/ g/ 09 06.2017 29.08.201
| | | 7
Decision : The Committee noted that DHI raised deficiency vide their U.O. No. -
3 (60) /17 =TSW (B) dated 14.7.2017 . It is decided to request the firm to %

furnish information on following :
' Technical details- Il in appendix 4 E of application

1. Sl. No. (a) and (b) of Engineering products
2. .Sl. No. (b) and (c) of raw materials/ consumambles (B)..

e
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case is deferred to 29.8.2017.

‘Case No.:33/8/80- Party Name:SREE Meet No/Date:8/80- Status: Fc AN

ALC2/2017 ATREYA 'ALC2/2017 Deferred | "
(o ENTERPRISES 118.07.2017 % ‘ ko
14 HQ File RLA File Lic.No/Date:041016323 Defer

:01/80/050/00177/AM18 :04/24/040/00035/AM18 4 Date:

/ / 14.06.2017 29.08.201

i 7

%Dééision : The Committee noted that apblication sent to DHI on 12.7.2017 for
their examination and comments. case is deferred to 29.8.2017.

Case No.:23/8/80- ‘Part»erame:HTL- ~ [Meet No/Date:8/80- Status: ,
. ALC2/2017 LIMITED ALC2/2017 Deferred
i ‘ 18.07.2017 ‘
|4 [HQFile RLAFile ~  Lic.No/Date:041016323 Defer
5 :01/80/050/00167/AM18 :04/24/040/00059/AM18 |7 Date: ,
’ / / 119.06.2017 29.08.201 |

17

Decision : The Committee noted that application sent to DEIT on 12.7.2017 for
 their examination and comments. case is deferred to 29.8.2017.

Case No.:2/8/80- :Party Name:FRIZAIR iMeet No/Date:8/80- Status:

ALC2/2017 PRIVATE LIMITED 'ALC2/2017 Deferred
Il | 18.07.2017 |
. |HQFile RLA File Lic.No/Date:091006522 Defer
14 :01/80/050/00146/AM18 1:09/24/040/00168/AM18 2 Date:
6 |/ / 28.06.2017 29.08.201 |
z : 1 7

Decision : The Committee noted that hard copy of the firm’'s application not

received. It is decided to request RA & firm to submit 4 set of application to
. IDGFT HQ for consideration of the case. Case is deferred to 29.8.2017.

* |Case No.:3/8/80- Party Name:CHEMICO Meet No/Date:8/80- Status:

ALC2/2017 ISYNTHETICS LTD., |ALC2/2017 Deferred

| 18.07.2017 |
- HOBE. . - RLA File Lic.No/Date:051040325 Defer
14 %:01/80/050/00147/AM18 :05/23/040/00108/AM18 |1 Date:

7 / ?28.06.2017 29.08.201

. 7
Decision : The Committee noted that hard '7copy of the firm’s applyica"tion not
received. It is decided to request RA & firm to submit 4 set of application to
DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.

h% = O B/K. P. SINGiH
[ HE GEES
Deputy Dire eral of Fi

HET

Directorate General (;f !]-“o g
/Deptt. of Cor

/ Gowvt.

ST e, T ey
Udyog Bhawan_,ri‘ Nav .



Case No.:5/8/80- |

et MeetNo/Date8/80 Status

ALC2/2017 ‘Name:CHEMICO \ALC2/2017 Deferred

SYNTHETICS LTD 18 07.2017 |

HQ File RLA File " [Lic.No/Date:05104032 Defer
:01/80/050/00149/AM1 :05/23/040/00124/AM1 |86 Date29.08.201 |

8/ _8/ 30.06.2017 7 ‘

Decision : The Committee noted that hard copy of the firm’s application not

received. It is decided to request RA & firm to submit 4 set of application to

DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.

MANUAL CASES
S.No0.176
Case No. A/R-48 M/s. Pranita | HQF.No.01/80/162/00101/AM15/| Lic. No. &
Engineering | DES.I date
Meeting No.08/18 | Solutions RLA, 0710059077
Pvt. Ltd., No.07/24/040/00187/AM09 dt.13.08.200
Date: 18.07.2017 Request for fixation of norms. 8

Decision: Valuation report received from MSME Bangalore has been sent to
MSME on 03.08.2015 followed by reminder on 08.01.2016 to furnish their
comments. Case is deferred to 29.8.2017.

S.No.177

Case No. A/R- | M/s. Boysen | HQF.No.01/80/050/00138/AM16/ | Lic. No. &
163 India Ltd., DES.I date
Meeting Utter Pradesh | RLA, No.05/23/040/00096/AM16 | 0510394521
No.08/18 dt.10.06.201
Date: Request for fixation of norms 5
18.07.2017

Case is deferred to 29.8.2017.

Decision: Firm’'s request dated 02.01.2016 has been sent to MSME on
23.02.2016. It is decided to remind MSME to expedite their comments.

S.No.178
Case No. A/R-| M/s. BIO- HQF.No0.01/80/050/00120/AM16/| Lic. No. &
164 TECH Vision DES.I

S




Meeting Care Pvt. RLA, 0810135195
No.08/18 Ltd., No.08/24/040/00023/AM16 dt.06.05.2015
Date: Ahmedabad | Request for revision of norms

18.07.2017

Decision: Firm’'s request dated 02.01.2016 has been sent to MSME on
23.02.2016. is decided to remind MSME to expedite their comments.
Case is deferred to 29.8.2017.

S.No.179

Case No. A/R-| M/s. Dee HQF.No.01/80/050/00792/AMO | Lic. No. &

54 Development | 8/DES.I date

Meeting Engineers Ltd., | RLA, 0510205473
No.08/18 Faridabad No.05/24/040/00237/AMOQ7 dt.27.06.2007

Date: Request for ratification  of
18.07.2017 norms

Decision: The representative of the firm sh. Rajbeer Singh , Senior Manager
earlier appeared before the norms committee meeting no 05 held on
06.6.2017. The matter again discussed in present meeting and Committee
decided to ratify the norms , as per the recommendation of DHI as under :-

1. Importitemno 1 &2 are allowed 1.02 kg/kg .
2. Importitem no 3 &4 are allowed net to net basis.

RA concerned may take further necessary action accordingly.

S.No.180

Case No. A/R- | M/s. HQF.No0.01/80/050/00386/AM16 | Lic. No. &
95 Motherson /IDES.I date

Meeting Sumi RA.F.N0.05/24/040/00382/AM1 | 0510396342
No.08/18 Systems Ltd., | 6 dt.16.11.2015
Date: New Delhi Request for fixation of norms

18.07.2017

Decision: Firm’s request dated 25.05.2016 has been sent to MSME (Chemical)
on 16.09.2016. It is decided to remind MSME to expedite their comments.
Case is deferred to 29.8.2017.

S.No.181
Case No. A/R- | M/s Goa F.No.01/80/050/00055/AM16/ | Lic. No. and
176 Thermostatic DES.I date

Instruments
Meeting Pvt. Ltd., Goa | RLA 1710006064
No.08/18 No0.17/24/040/00204/AM15 dt.
Date: Request for ratification of 11.03.2015
18.07.2017 norms.
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Decision: DIPP DL dated 28.04.2017 has been sent to the firm on 25.05.2017. It
is decided to send final reminder to the firm to furnish reply within 15 days of
uploading of the minutes, failing which the case will be rejected without further

notice with direction to the firm to pay applicable custom duty with interest for
EODC. Case is deferred to 29.8.2017

S.No.182

Case No.A/R — | M/s Larsen F.No.01/80/050/00170/AM12/ | Lic. No. and

14 & Toubro DES.I date

Meeting Limited, RLA 0310640468
No.08/18 Mumbai No0.03/95/040/00166/AM12 Date

Date: Request for amendment in| 05.07.2011
18.07.2017 description of export product.

Decision: Firm’'s request dated 11.04.2017 has been sent to DHI on
19.04.2017. Case is deferred to 29.8.2017.

S.No.183
Case No.A/R - | M/s Thermal | F.No.01.80.050/00313/AM14/ | Lic. No. and
16 Systems DES.I date
Meeting (Hyderabad) | RLA 0910057354
No.08/18 P.Lid., No0.09/24/040/00246/AM14 dt. 26.08.2013
Date: Andhra Request for ratification of
18.07.2017 Pradesh norms
Decision : The committee decided to ratify the norms based upon the
recommendation of DHI vide their U.O No. TSW B 3/60/2017 dated 18.7.2017
( copy of letter attached ).
RA concerned may take further necessary action accordingly.

S.No.184
Case No.A/IR- | M/s HQF.No.01/80/050/00133/AM11 | Lic. No. and
18 KINECO |/DES.I date
Meeting PRIVATE | RLA i) 1710002815
No.08/18 LIMITED, | F.No.17/24/040/00028/AM10 date
GOA. RLA 08.10.2009
F.No.17/24/040/00017/AM11 i) 1710003514
RLA date
F.No.17/24/040/00055/AM10 30.09.2010
RLA iii)
F.No.17/24/040/00008/AM11 1710003301
RLA date
F.No.17/24/040/00004/AM11 28.04.2010
Date: Request for fixation /| iv)
18.07.2017 modification / amendment of | 17710003421
norms. date
27.07.2010
v) 1710003338
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date
21.05.2010

Decision: Firm's request dated 23.01.2017 has been sent to DHI on
20.04.2017. Case is deferred to 29.8.2017.

SI.N0.185
Case No.AIR- | M/s F.No. Lic. No. and
41 Zenith 01/80/050/00162/AM13/DES.I date
Meeting No. Precision | RLA No.07/24/040/00029/AM13 | 07101088131
08/18 Private dt. 09.05.2012
Dated: Limited, Request for ratification of norms.
18.07.2017 Bangalor

e

Decision: Firm’s application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter is deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.No.186
Case No.A/IR- | M/s F.No. Lic. No. and
42 Zenith 01/80/050/00161/AM13/DES.| date
Meeting No. Precision | RLA No.07/24/040/00028/AM13 | 07101088129
08/18 Private dt. 09.05.2012
Dated: Limited, Request for ratification of norms.
18.07.2017 Bangalor

e

Decision:. Firm’'s application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.No.187
Case No.A/R - | M/s Zenith F.No. Lic. No. and
43 Precision 01/80/050/00226/AM16/DES.| | date
Meeting No. Private RLA 0710108399
08/18 Limited, No.07/24/040/00086/AM16 dt.
Dated: Bangalore Request for ratification of | 22.06.2015

18.07.2017 norms.

Decision Firm’'s application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.
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SI.No.188

Case No.A/R - | M/s Zenith F.No. Lic. No. and
44 Precision 01/80/050/00315/AM15/DES.| | date
Meeting No. Private RLA 0710105532
08/18 Limited, No.07/24/040/00109/AM15 dt.

Dated: Bangalore Request for ratification of | 07.07.2014
18.07.2017 norms.

Decision:. Firm's application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments.
Case is deferred to 29.8.2017.

SI.No.189

Case No.A/R — | M/s Zenith F.No. Lic. No. and
45 Precision 01/80/050/00243/AM15/DES.| | date
Meeting No. Private RLA 0710104725
08/18 Limited, No.07/24/040/00074/AM15 dt.

Dated: Bangalore Request for ratification of | 03.06.2014
18.07.2017 norms.

Decision: Firm’s application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.N0.190
Case No.A/R — | M/s Zenith F.No. Lic. No. and
46 Precision 01/80/050/00224/AM16/DES.l | date
Meeting No. Private RLA 0710107790
08/18 Limited, No.07/24/040/00451/AM15 dt.12.03.201
Dated:18.07.20 | Bangalore Request for ratification of |5
17 norms.

Decision:. Firm’s application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter is deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.N0.191
Case No.A/R - | M/s Zenith F.No. Lic. No. and .
47 Precision 01/80/050/00206/AM16/DES.| | date 2
Meeting No. Private RLA 0710107368
08/18 Limited, No.07/24/040/00358/AM15 dt.06.01.201
Dated: Bangalore Request for ratification of | 5

18.07.2017 norms.
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I | |

Decision: Firm’'s application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter is deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.No.192

Case No.A/R - | M/s Zenith F.No. Lic. No. and
48 Precision 01/80/050/00192/AM16/DES.| | date
Meeting No. Private RLA 0710107791
08/18 Limited, No0.07/24/040/00452/AM15 dt.

Dated: Bangalore Request for ratification of | 12.03.2015
18.07.2017 norms.

Decision:. Firm’'s application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter is deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.N0.193
Case No.A/R - | M/s Zenith F.No. Lic. No. and
49 Precision 01/80/050/00207/AM16/DES.| | date
Meeting No. Private RLA 0710107794
08/18 Limited, No.07/24/040/00450/AM15 dt.
Dated: Bangalore Request for ratification of | 12.03.2015
18.07.2017 norms.

Decision: Firm's application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.No.194
Case No.A/R - | M/s Zenith F.No. Lic. No. and
50 Precision 01/80/050/00205/AM16/DES.| | date
Meeting No. Private RLA 0710107401
08/18 Limited, No.07/24/040/00346AM15 dt.08.01.201
Dated: Bangalore Request for ratification of | 5
18.07.2017 norms.

Decision: Firm's application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter is deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.
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SI.No.195

Case No.A/R -
51

Meeting No.
08/18

Dated:
18.07.2017

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No. Lic. No. and
01/80/050/00195/AM16/DES.| | date

RLA 0710107755
No.07/24/040/00442AM15 dt.

Request for ratification of | 05.03.2015

norms.

Decision: Firm's application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.N0.196
Case No.A/R — | M/s Zenith F.No. Lic. No. and
52 Precision 01/80/050/00158/AM16/DES.| | date
Meeting No. Private RLA 0710108420
08/18 Limited, No.07/24/040/00098AM16 dt.
Dated: Bangalore Request for ratification of | 25.06.2015
18.07.2017 norms.

Decision:. Firm’'s application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.No.197
Case No.A/R - | M/s Zenith F.No. . Lic. No. and
93 Precision 01/80/050/00044/AM15/DES.| | date
Meeting No. Private RLA 0710102672
08/18 Limited, No.07/24/040/00446AM14 dt.
Dated: Bangalore Request for ratification of | 06.03.2014
18.07.2017 norms.

Decision: Firm's application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and It is decided to refer the matter to DIPP for their comments. .
Case is deferred to 29.8.2017.

SI.No.198
Case No.A/R - | M/s Zenith F.No. Lic. No. and
54 Precision 01/80/050/00191/AM16/DES.| | date
Meeting No. Private RLA 0710108298
08/18 Limited, No.07/24/040/00061AM16 dt.01.06.201
Dated: Bangalore Request for ratification of |5
18.07.2017 norms.
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| | l
Decision: Firm’s application dated 31.01.2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter is deliberated in the

meeting and It is decided to refer the matter to DIPP for their comments.
Case is deferred to 29.8.2017.

SI.No.199

Case No.A/R — | M/s Larsen & | F.No.01/80/050/00618/AM15/D | Lic. No. and
55 Toubro ES.| date
Meeting No. Limited, RLA 0310791521
08/18 Mumbai No.03/95/040/00690/AM15 dt.

Dated: Request for re-ratification of | 28.11.2014
18.07.2017 norms.

Decision: Firm's application dated 24.03.2017 has been sent to DHI on
02.06.2017 for examination and comments. DHI raised deficiency and it is
decided to request the firm to furnish information on following points

1. Calculation / justification for additional items / quantities

Case is deferred to 29.8.2017.

SI.No.200

Case No.A/R — | M/s Bharat F.No.01/80/050/00495/AM11/D | Lic. No. and

56 Heavy ES.I date

Meeting No. Electrical RLA 0910043002

08/18 Limited, No.09/24/040/00169/AM11 dt.

Dated: Hyderabad. Request for fixation of norms. 06.08.2010

18.07.2017 and
0910043468
dated
09.9.2010

Decision: The committee discussed the matter regarding supply of imported

inputs to EPCG authorisation holders . It is decided to ask the firm to furnish

the details of date wise supply made to the EPCG authorisation holder for

manufacturer of power plant for examining the matter. Case is deferred to

29.8.2017. |

Manual Fresh Cases

SI.No.201

Case No.A/R - | M/s L&T-MHI F No.01/80/050/00390/AM14/D | Lic. No. and

b7 Turbine ES.| date

Meeting No. Generators RLA 0310753783

08/18 Pvt. Ltd No.03/95/040/00055/AM14 Dt.15.10.20

Dated: Request for amendment in 3 i L-'
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18.07.2017 | | norms . |

Dec_:ision: The request of the firm dated 30.3.2017 sent to DHI on 3.7.2017 for
thelf cqmments. DHI raised deficiency and it is decided to request the firm to
furnish information on following points

1. Calculation / justification for additional items / quantities

Case is deferred to 29.8.2017.

SI.No.202

Case No.A/R- | M/s Tema F.No.01/80/050/00184/AM15/D | Lic. No. and
58 India Ltd. ES.I date
Meeting No. RLA 0310778836
08/18 No.03/95/040/00054/AM15 Dt.21.4.201
Dated: Request for-fixation of norms . | 4
18.07.2017

Decision: The request of the firm dated 4.5.2017sent to DIPP on 11.7.2017 for
their examination and comments. Case is deferred to 29.8.2017.

SI.No.203

Case No.A/R- | M/s Tema F.No.01/80/050/00235/AM16/D | Lic. No. and
59 India Ltd. ES.| date
Meeting No. RLA 0310797166
08/18 No0.03/95/040/00285/AM16 Dt.10.7.201
Dated: Request for re-fixation of |5
18.07.2017 norms .

Decision: The committee decided to modify the norms based on the

recommendation of DIPP letter no. 12/54/2017-TSW/59-A/R dated 18.7.2017 as

under :-

1. Quantity of import item at Sl. No. 17 may be allowed as 94305 Kgs. as 1.081
Kgs/Kg. content in the export product at SI. No. 9, after taking 1/3" recovery

from scrap..

2. Quantity of import item at SI. No.
Kgs/Kg. content in the export products at
recovery from scrap.

18 may be allowed as 4130 Kgs. as 1.08
SI. No. 5 & 11, after taking 1/3"

RA concerned may Take further necessary action accordingly

SI.No.204

Case No.AIR - | M/s Tema F.No.01/80/050/00603/AM15/D | Lic. No. and
60 India Ltd. ES.I date
Meeting No. RLA 0310791613
08/18 No31/80/039/00001//AMO1 Dt.02.12.20
Dated: Request for re-fixation of 14
18.07.2017 norms .

Decision: The committee decided to modify the norms =1
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recommendation of DIPP letter no. 12/54/2017-TSW/60-A/R dated 18.7.2017 as
under :-

1. Word “Relevant” may be prefixed with the description of import item at SI. No. 1
and its quantity may be allowed as 8197 Kgs. as 1.53 Kgs/Kg. content in the
export product after taking 1/3" recovery from scrap.

2. No change may be made in the quantity of import item at Sl. No. 2 as duty free
weight of this item may be allowed as 35222 Kgs. as 1.091 Kgs/Kg. content in
the export product after taking 20% recovery from scrap.

RA concerned may Take further necessary action accordingly

SI.No.205

Case No.A/IR- | M/s F.No.01/80/050/00762/AMO09/D | Lic. No. and
61 Ductmaster ES.| date
Meeting No. India Pvt. RLA 0710058666
08/18 Ltd.. No07/24/040/00190//AM09 Dt22.7.2008
Dated: Request for fixation of norms .

18.07.2017

Decision: The committee decided to ratify the norms for redemption purpose
based on the recommendation of DIPP letter no. 12/54/2017-TSW/61-A/R dated
18.7.2017 as under :-
1. Quantity of export item namely, ‘Silver black Nude Core &
Sleeve” may be modified as 12,13,308 Meters.
2. FOB value of export item may be modified as Rs. 161,75,316/-
3. Quantity of import item may be reduced as 12564 Kgs. and its
quantity may be allowed as 1.04 Kg./Kg. content in export item
on repeat basis as claimed by the firm

RA concerned may Take further necessary action accordingly

Sl. No-206

Case No.A/R - | M/s. Plant F.No.01/80/050/00431/AM15/D | Lic. No. and
62 Engineering | ES. date
Meeting No. services RLA 0710115529
08/18 No04/24/040/00076/AMO1 Dt

Dated: Request for revision of norms | 14.7.2010
18.07.2017

Decision: The Committee noted the request of the firm for revision of norms
requesting to allow higher The representative of the firm sh V.Sethuraman ,
Promoter of the firm appeared before the committee and explained the reason
of higher wastage occurred due to certain operational testing are carried out
on each bar, causes higher wastage.

The committee decided to maintain the status quo, as firm has not furnished
any authentic data and justification regarding higher wastage .
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 17/16/80 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610004985 dated 30.08.2016)

Advance Authorisation may be ratified on repeat basis as under:

1. Net weight of each export item at SI. No. 1 to 7 may be specified as
10.084 Kgs.+ 5%, 10.685 Kgs.+ 5%, 11.304 Kgs.+ 5%, 12.077 Kgs.+ 5%,
12.816 Kgs.+ 5%, 14.73 Kgs.+ 5% & 16.158 Kgs.+ 5% respectively.

2. Import items at SI. No. 1 to 3 to be of relevant grade & thickness as

contained in the export items.

Quantity of import item at SI. No. 1 may be allowed as 14765 Kgs. as

1.05 Kgs./ Kg. content in export items .

4. Quantity of import item at Sl. No. 2 may be allowed as 1677 Kgs. as
1.16 Kgs./ Kg. content in export items after 1/3™ recovery from scrap.

5. Quantities of import item at SI. No. 3 & 4 may be allowed as applied for
i.e. 32985.8 Kgs. & 5980.25 Kgs. respectively as per SION C-1519.

6. Quantities of import items at Sl. No. 5 & 6 may be allowed as applied for
ie. 28290 Meters & 1066 Meters respectively on net to net basis.

7. Import items at Sl. Nos. 7 to 12 may be allowed on net to net basis with
accountability clause.

8. Quantity of import item at SI. No. 13 may be allowed on net to net basis as
claimed by the firm.

(U9

Norms committee may take a view =
= (@722

(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No.. 12/54/2017-TSW/32 dated 18/07/2017

s
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 18/16/80 (M/s Shakti Pumps (India)Ltd.)
(Advance Authorization No. 5610004986 dated 30.08.2016)

Information submitted by the firm vide their letter No. SPIL/SION/4986 dated
30/05/2017 has been perused which is not complete and they may be asked to submit the
following information:

1. Information in respect of SI. No. 5 & 11 of Standard Deficiency Format,
export product wise. Export item (S.S. Clamping Strip) contains one
“Nut” also and its weight has not been taken into account in the export
weight.

Quantity of export item in Nos. also in addition to its weight.

Justification for the quantum of wastage claimed during slitting.

Details for the wastage claimed during finishing .

e

Norms committee may take a view

~——
- \@(e>12/ 1
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No. 12/54/2017-TSW/33 dated 18/07/2017
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TL-12024/32/2017-GC and F-DCMSME ~2.0
0/o THE DEVELOPMENT COMMISSIONER (MSME)

(CHEMICAL DIVISION)
7th floor, A Wing, Nirman Bhawan,
817New Delhi
Date: |+ April, 2017
OFFICE MEMORANDOM

o
NA7
Subject: Ratification of the norms in respect of advance authorization 0810138716

dated 22.09.2016, 0810138599 dated 2.09.2016, 0810135737 dated
24.07.2015 and 081(}435907 dated 21.08. 2015 under Para 4.7 of HBP (Vol.

1) obtamed by M/s Bio-Tech Vision Care Pvt. Ltd.

Direcior Generai of roreign Trade (DGr1) mmay ieier 0 s O. v NG
01/80/50/419/AM17/DES-1/782, O.M No. 01/80/50/434/AM17/DES-1/803  dated
13.12.2016, and O.M No. O1/80/50/570/AM17/DES—1/1079 & O.M No.
080 :
0810138716 dated 22.09.2016, 0810138599 dated 2.09.2016, 0810135737 dated
24.07.2015 and 0810135907 dated 21.08.2015 respectively issued to M/s Bio-Tech

Vision Care Pvt. Ltd. for ratification of norms.
The applications of M/s Bio-Tech Vision Care Pvt. Ltd. has been examined for the

export of HYDROPHOBIC ACRYLIC FOLDABLE INTRAOCULAR LENS IN

PRELOADED DELIVERY SYSTEM. It is observed that all the quantities of import and

export in the applications of Advance Authorisation under reference are in Numbers.

Hence, net to net quantity in Numbers terms is recommended under GN4 with U

wastage.

* This issues with the approval of Competent Authority.

(H. S. Bisht)
Director (Chemical)

Foreign Trade Development Officer,

Ministry of Commerce & Industry,

Directorate General of Foreign Trade,

(DES-I Section), Room No. 404 -
Udyog Bhavan, ; i

New Delhi S
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 27/19/80 (M/s Driplex Water Engineering
Private Ltd.) (Advance Authorization No. 0510399629 dated 06.09.2016)

Advance Authorisation may be ratified as under:

1. Words “containing 36000 Litres of Strongly Acidic  Cation Exchange,
24000 Litres of Strongly Acidic Anion Exchange™ may be suffixed with the
description of export item.

2. Quantity of import item at SI. No. 1 may be allowed as 36000 Litres on net to
net basis. In addition, spare quantity of this item may be allowed as per policy for
import of spares.

3. Quantity of import item at SI. No.2' may be allowed as 24000 Litres on net to net
basis. In addition, spare quantity of this item may be allowed as per policy for
import of spares.

4. Quantities of import items at SI. No. 3to 11,14 & 15 may be allowed on net to
net basis with accountability clause

5. Quantities of import items at SI. No. 12 & 13 may be allowed may be allowed as
23 Nos. & 25 Nos. respectively on net to net basis with accountability clause. In
addition, spares may be allowed as per policy for import of spares.

6. Import items at SI. No. 16 & 17 may be allowed may be allowed as per policy
for import of spares.

Norms committee may take a view

—

\Ple}722)
(S. K. Jain)

Development Officer

s

Norms Committee 1
DIPP No. 12/54/2017-TSW/38 dated 18/07/2017
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Department of Heavy Industry
Sub: Ratification of AAs issued to Azad Engineering, Hyderabad
Import
AA No ltem Quantity recommended
GS &=l 910064516 Stainless Steel bar 2.53 Kg/Kg content in Export product
VIR, 910064519 Stainless Steel bar 2.28 Kg/Kg content in Export product
5 A 910064533 Stainless Steel bar 2.96 Kg/Kg content in Export product
LF b» 910064536 Stainless Steel bar 2.89 Kg/Kg content in Export product
This has the approval of JS %QQ)‘
-
(K.K.Tiwari)
Industrial Adviser
Dy DGFT, DES-I
TSWB FN :3(54)/2016 dated /7/2017
%\ s
O \\
AV
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 23/25/80 (M/s Itron India Pvt. Limited) (Advance
Authorization No. 0510401221 dated 10.01.2017)

Information submitted by the firm vide their letter No. IIPL/2017/DGFT dated 14/06/2017
has been perused which is not complete and they may be asked to submit the following

. . e i
information: e

1. There are eight export items but the information has been given only for one item
namely, Multijet Magnetic Type Water Meter of Dia 15 MM which is not covered
in the list of export items in this Advance Authorisation . Information in respect of
Sl.No. 4,5 & 8 of Standard Deficiency Format may therefore, be submitted for
all the eight export items covered in the Advance Authorisation.

2. Weight of Multijet Magnetic Type Water Meter of Dia ISMM has been given as
710+ 20 gms., whereas net weight of imported and indigenous items in this export
item is 726.32 gms. & 61.92 gms. respectively (Total: 788.24 gms.) and the same
may be clarified.

Norms committee may take a view

—_- -~

P
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/54/2017-TSW/73 dated 18/07/

60
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Department of Industrial Policy & Promotion DIPP.
(TSW)

NC Meeting dated 18/07/2017- Case No. 24/25/80 (M/s Itron India Pvt. Limited) (Advance
Authorization No. 0510401222 dated 10.01.2017)

Advance Authorisation may be ratified as under:

1. Net weight of export item may be specified as 15760 Kgs.
2. Weight of import item at SI. No. 3 may be specified as 10700 Kgs.
3. Import items at SI. No. 1 to 18 may be allowed on net to net with accountability

clause.
Norms committee may take a view

-

A

e lY’b?”L”/)__

(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/54/2017-TSW/74 dated 18/07/2017
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Department of Industrial Policy & Promotion ;
TSW) D DL

NC Meeting dated 18/07/2017- Case No. 25/25/80 (M/s Itron India Pvt. Limited) (Advance
Authorization No. 0510401223 dated 10.01.2017)

Information submitted by the firm vide their letter No. [IPL/2017/DGFT dated 14/06/2017
has been perused which is not complete and they may be asked to submit the following

information:

1. There are three export items (Multijet Magnetic Type Water Meters) of Dia
15MM. Dia 20 MM & Dia 25MM., but the information has been given only for
one export item namely, Multijet Magnetic Type Water Meter of Dia 15 MM.
Information in respect of SI. No. 4 & 5 of Standard Deficiency Format may
therefore, be submitted for water meters of Dia 20 MM & Dia 25MM also.

2. Weight of Multijet Magnetic Type Water Meter of Dia 1SMM has been given as
710+ 20 gms,. whereas net weight of imported and indigenous items in this export
item is 726.32 gms. & 61.92 gms. respectively (Total: 788.24 gms.) and the same
may be clarified.

3. Details of import item at SI. No. 16 and its specific use in the export product.

Norms committee may take a view
/\//";’_,-
k — \ple?ri
(S. K. Jain)

Development Officer

Norms Committee 1
DIPP No. 12/54/2017-TSW/75 dated 18/07/2017
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Department of Heavy Industry

SO

Sub: Ratification of AAs issued to Azad Engineering, Hyderabad
Sl

Import
N AA No Item Quantity recommended
63 &= 910064517 Stainless Steel bar 2.15 Kg/Kg content in Export product
99 4| 910064662 Stainless Steel bar 4.70 Kg/Kg content in Export product
ferp 910064672 Stainless Steel bar 3.80 Kg/Kg content in Export product

This has the approval of JS

Dy DGFT, DES-I
TSWB FN :3(56)/2016 dated /7/2017

SIS
N

63

e

(K.K.Tiwari)
Industrial Adviser
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Department of Industrial Policy & Promotion Yy 2 }ﬁ
(TSW)

NC Meeting dated 18/07/2017 -Case No. 4/5/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510402041 dated 23.03.2017)

Firm may be asked to submit the following information:

1. As per process schedule, “Cut Blank™ size is @ 130x 124 mm(L) .Whereas, for material
requirement per piece, “Cut Blank™ length has been taken as 126 mm and the same may be
clarified.

2. Sale price of copper scrap generated during the manufacturing process supported by
documentary evidence like copies of sale invoices.

Norms committee may take a view
. i

o
< \ple? L=y

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/54/2017-TSW/97 dated 18/07/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 9/5/80 (M/s Dee Development Engineers
Limited) (Advance Authorization No. 0510402180 dated 06.04.2017)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 3, 4, 5 & 11 of Standard Deficiency
Format, export product wise.

2. Quantity of export item in meters also in addition to its weight.

3. Quantities of import items at SI. No. 1 to 5 in meters also in addition to
their weights.

4. Quantities of import items at Sl. No. 6 to 12 in Nos. also in addition to
their weights.

Norms committee may take a view

o =
/ 7\ pleH2e))
(S. K. Jain)
Development Officer
Norms Committee I

DIPP No. 12/54/2017-TSW/102  dated 18/07/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 13/5/80 (M/s Senior India Pvt.  Limited)
(Advance Authorization No. 0510402202 dated 12.04.2017)

Advance Authorisation may be ratified as under:

1. Quantities of import items at SI. No. 1 to 11 & 13 to 22 may be allowed on
net to net basis with accountability clause.

2. Quantity of import item at SI. No. 12 may be allowed upto 0.5 % of FOB
value of export item at Sl. No. 1.

3. Quantity of import item at SI. No. 23 may be allowed upto 0.5 % of FOB
value of export item at Sl. No. 2.

Norms committee may take a view

e

k - (/?T:a—'l ),a})__
(S. K. Jain)

Development Officer
Norms Committee 1

DIPP No. 12/54/2017-TSW/105 dated 18/07/2017
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Department of Industrial Policy & Promotion D/ p/7
(TSW)

NC Meeting dated 18/07/2017 - Case No. 27/8/80 (M/s Neotiss Limited) (Advance
Authorization No. 0910064925 dated 18.04.2017)

Advance Authorization may be ratified as under:
1. Words” Welded Titanium™ may be prefixed with the description of export item.

2. Words “ of relevant grade & thickness” may be suffixed with the descriptions of import
item and its quantity may be allowed as 95865 Kgs. as 1.05 Kgs./Kg. content in export
item.

Norms committee may take a view

A — *

> T\l
(S. K. Jain)

Development Officer
Norms Committee |

DIPP No. 12/54/2017-TSW/107  dated 18/07/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 32/8/80 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610005124 dated 24.04.2017)

Advance Authorisation may be ratified as under on repeat basis as per their
Advance Authorization No. 5610004654 dated 10.08.2015 ratified in NC meeting
No, 9/80 dated 02.08.2016:

L

2.

O8]

9. Import items at SI. Nos. 7 to 12, 14 & 15 may be allowed as applied for i.e.

3000 Nos. each on net to net basis with accountability clause.
10. Quantity of import item at SI. No. 13 may be allowed on net to net basis as

claimed by the firm.
AR
Norms committee may take a view / = o Nelerr s

(S. K. Jain)
Development Officer

Net weights of 50 MT, 60.7 MT & 72.1 MT, may be specified with the
quantities of export products at SI. No. 1, 2 & 3 respectively.

Import items at SI. No. 1 to 3 shall be of relevant grade and thickness as
contained in the export products.

Import item at SI. No. 5 shall be of relevant grade and size as contained in
the export products.

Quantity of import item at Sl. No. 1 may be allowed as 8647 Kgs. as
1.05 Kgs./ Kg. content in export items .

Quantity of import item at Sl. No. 2 may be allowed as 708 Kgs. as
1.18 Kgs./ Kg. content in export items after 13" recovery from scrap.
Quantities of import item at SI. No. 3 & 4 may be allowed as 117900 Kgs.
& 21375 Kgs. respectively as per SION C-1519.

Quantity of import item at Sl. No. 5 may be allowed as 22170 Kgs. as
1.20 Kgs./ Kg. content in export items after 20 % recovery from scrap.
Description of import item at SI. No. 6 may be corrected as “Rubber Cable
4Cx2.5 Sq.mm™ and its quantity may be allowed on net to net basis as
claimed by the firm.

Norms Committee I

DIPP No. 12/54/2017-TSW/113 dated 18/07/2017

68
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 41/5/80 (M/s TEMA India Limited ) (Advance
Authorization No. 0310812941 dated 28.04.2017)

Advance Authorisation may be ratified as under:

Net Empty weight of each export item at SI. No. 1 to 4 may be specified as 40.91 MT.

Net Empty weight of each export item at SI. No. 5 to 8 may be specified as 22 MT.

Net Empty weight of each export item at SI. No. 9 to 12 may be specified as 51.53 MT

Quantity of import item at Sl. No. 1 may be allowed as 156 Nos. on net to net basis.

Duty free weight of this item may be allowed as applied for i.e. 94909 Kgs. as

1.02 Kgs/Kg. content in the export products.

5. Quantity of import item at SI. No. 2 may be allowed as 104 Nos. on net to net basis.
Duty free weight of this item may be allowed as 80752 Kgs. as 1.053 Kgs/Kg. content in
the export product after taking 20% recovery from scrap.

6. Word “Relevant” may be prefixed with the description of import items at Sl. No. 3, 4 &
6.

7. Quantity of import item at SI. No. 3 may be allowed as 8533 Kgs. as 1.247 Kgs/Kg.
content in the export product after taking 1/3" recovery from scrap.

8. Quantlty of import item at SI. No. 4 may be allowed as 106973 Kgs. as 1.104 Kgs/Kg.
content in the export product after taking 1/3™ recovery from scrap.

9. Import item at SI. No. 5 may be deleted as not required by the firm.

10. Quantity of import item at SI. No. 6 may be allowed as 48783 Kgs. as 1.053 Kgs/Kg.

content in the export product after taking 1/3" recovery from scrap

ol S

. . e

Norms committee may take a view / — \PleFrro) o
(S. K. Jain)
Development Officer

Norms Committee |
DIPP No. 12/54/2017-TSW/115 dated 18/07/2017
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Department of Heavy Industry HI / :D/L-

TSW(B) Section 9
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DGFT Ref: 1/80/50/1100/AM18/DES-I
AA No. : 310813078 L&T-MHPS

With above reference, the following information may be provided to

examine the application:

(1)  Copy of Advance Authorization

(2)  Material balancing table

(3) Weight of Export Product

(4) Quantity of inputs in sets be given in numbers

(5)  Percentage wastage calculations based on drawing dimensions for item
30, 31, 32, 34 to0 38, 109, 110 and component produced out of it.

loen

(K.K. Tiwari)
Industrial Advisor

DY. DGFT, DES-1, DGFT,
D.0. No.3/56/2017-TSW(B)
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Department of Industrial Policy & Promotion 2Py D/L
(TSW)

NC Meeting dated 18/07/2017 -Case No. 25/8/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510402472 dated 05.05.2017)

Firm may be asked to submit the following information:

1. As per process schedule, “Cut Blank™ size is @ 130x 124 mm(L) .Whereas, for material
requirement per piece, “Cut Blank™ length has been taken as 126 mm and the same may be
clarified.

Sale price of copper scrap generated during the manufacturing process supported by
documentary evidence like copies of sale invoices.

N

Norms committee may take a view

e i
~ el e
(S. K. Jain)

Development Officer

Norms Committee |
DIPP No. 12/54/2017-TSW/119 dated 18/07/2017
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Department of Industrial Policy & Promotion D ///7
(TSW)

NC Meeting dated 18/07/2017 - Case No. 12/8/80 (M/s Cesare Bonetti India Pvt.
Limited) (Advance Authorization No. 5210042257 dated 11.05.2017)

Advance Authorization may be ratified as per GN-4 for Engineering products.

Norms committee may take a view
At =~

—_— =
LT it

(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/54/2017-TSW/120 dated 18/07/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 13/8/80 (M/s Cesare Bonetti India Pvt.
Limited) (Advance Authorization No. 5210042258 dated 11.05.2017)

Advance Authorization may be ratified as per GN-4 for Engineering products.

Norms committee may take a view

i meat
= e i)y
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No. 12/54/2017-TSW/121 dated 18/07/2017
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Department of Industrial Policy & Promotion DIV
(TSW)

NC Meeting dated 18/07/2017 - Case No. 17/8/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710111658 dated 25.05.2017)

Advance Authorization may be ratified as under:

1. Import items at SI. No. 1 to 35 & 41 to 51 may be allowed on net to net
basis with accountability clause.

2. Import items at SI. No. 36 to 40 may be allowed as per packing policy.

3. Import items at SI. No. 52 & 53 may be allowed as 1.02 Mtr./Mtr. content
in the export products.

Norms committee may take a view

a5

k/ \ il ey 1)
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/54/2017-TSW/133 dated 18/07/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 18/8/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710111661 dated 25.05.2017)

Advance Authorization may be ratified as under:

1. Import items at SI. No. 1 to 30 & 36 to 46 may be allowed on net to net
basis with accountability clause.

Import items at SI. No. 31 to 35 may be allowed as per packing policy.
Import items at SI. No. 47 & 48 may be allowed as 1.02 Mtr./Mtr. content
in the export products.

VS I\

Norms committee may take a view

- —
\PleFi2e),
(S. K. Jain)

Development Officer

-

Norms Committee I
DIPP No. 12/54/2017-TSW/134  dated 18/07/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 19/8/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710111657 dated 25.05.2017)

Advance Authorization may be ratified as under:

1. Import items at SI. No. 1 to 32 & 38 to 48 may be allowed on net to net
basis with accountability clause.

2. Import items at SI. No. 33 to 37 may be allowed as per packing policy.

3. Import items at SI. No. 49 & 50 may be allowed as 1.02 Mtr./Mtr. content
in the export products.

Norms committee may take a view

e - =

T
%/ \@le?tom,

(S. K. Jain)
Development Officer

Norms Committee |
DIPP No. 12/54/2017-TSW/135  dated 18/07/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 20/8/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710111663 dated 25.05.2017)

Advance Authorization may be ratified as under:

1. Import items at SI. No. 1 to 30 & 36 to 46 may be allowed on net to net
basis with accountability clause.

2. Import items at SI. No. 31 to 35 may be allowed as per packing policy.

3. Import items at SI. No. 47 & 48 may be allowed as 1.02 Mtr./Mtr. content
in the export products.

Norms committee may take a view

——

/
\pleXlza,

(S. K. Jain)
Development Officer

-

Norms Committee |
DIPP No. 12/54/2017-TSW/136  dated 18/07/2017
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Department of Industrial Policy & Promotion D) Vg /D/K
(TSW)

NC Meeting dated 18/07/2017 -Case No. 26/8/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510402989 dated 31.05.2017)

Firm may be asked to submit the following information:

1. Recovery from Stainless Steel scrap generated during the manufacturing process with sale
price of stainless steel scrap supported by documentary evidence like copies of sale
invoices.

Norms committee may take a view

"V —
/-"" \plertas/o
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/54/2017-TSW/140 dated 18/07/2017
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Department of Industrial Policy & Promotion |
(TSW) 2Ipl D/

NC Meeting dated 18/07/2017- Case No. 34/8/80 (M/s Veeline Media Limited) (Advance
Authorization No. 0210207642 dated 31.05.2017)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 3,4 & 5 of Standard Deficiency Format,

export product wise.
2. Information in respect of SI. No. 11 of Standard Deficiency Format in
respect of import item at SI. No. 8 to 11.

Norms committee may take a view
Y— T

-~
/ 7 AWl sy,
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No. 12/54/2017-TSW/141 dated 18/07/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. 21/8/80 (M/s Flash Forge Pvt. Limited)
(Advance Authorization No. 2610012803 dated 02.06.2017)

Firm may be asked to submit the following details:
5——/

1. Information in respect of SI. No. 3, 4,5 & 11 of Standard Deficiency

Format, export product wise.
2. Size & length of Titanium Seamless Tubes( import items at SI. No. 2, 4. 6

& 8)

Norms committee may take a view
g

/ T ﬁ_;” 2)
(S. K. Jain)
Development Officer

Norms Committee |
DIPP No. 12/54/2017-TSW/142  dated 18/07/2017
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Department of Heavy Industry D

Sub: Ratification of AA 910057354, Thermal systems Hyderabad
DGFT Ref: 01/80/50/313/AM14/DES-I

Export product: Super heater and Economiser

Import
Item No | Quantity recommended
1 1.02 Kg/Kg content in EP of relevant dia
2,4 2% of FOB value as per as per list enclosed in letter dated
6/6/14
3,5 Net to net under GN-4 with accountability.

This has the approval of JS.

e
(K.K.Tiwari)

Industrial Adviser

Dy DGFT ,DES-I
TSWB 3/60/2017  dated 18/7/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. A/R-59 (M/s TEMA India Limited ) (Advance
Authorization No. 0310797166 dated 10.07.2015)

Norms may be modified as under:

. Quantity of import item at SI. No. 17 may be allowed as 94305 Kgs. as 1.081 Kgs/Kg.
content in the export product at Sl. No. 9, after taking 1/3" recovery from scrap..

2. Quantity of import item at SI. No. 18 may be allowed as 4130 Kgs. as 1.08 Kgs/Kg.
content in the export products at SI. No. 5 & 11, after taking 1/3" recovery from scrap.

==
Norms committee may take a view /./ \pledT el
(S. K. Jain)

Development Officer

Norms Committee 1
DIPP No. 12/54/2017-TSW/59-A/R  dated 18/07/2017
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Department of Industrial Policy & Promotion G /ﬁ/?
(TSW)

NC Meeting dated 18/07/2017 - Case No. A/R-60 (M/s TEMA India Limited ) (Advance
Authorization No. 0310791613 dated 02.12.2014)

Norms may be modified as under:

1. Word “Relevant” may be prefixed with the description of import item at SI. No. 1 and its
quantity may be allowed as 8197 Kgs. as 1.53 Kgs/Kg. content in the export product
after taking 1/3™ recovery from scrap.

2. No change may be made in the quantity of import item at SI. No. 2 as duty free weight
of this item may be allowed as 35222 Kgs. as 1.091 Kgs/Kg. content in the export
product after taking 20% recovery from scrap.

A
Norms committee may take a view /‘ — \Pla?/24¢)y

(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/54/2017-TSW/60-A/R  dated 18/07/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 18/07/2017 - Case No. A/R-61 (M/s Ductmaster India Pvt. Limited )
( Advance Authorization No. 0710058666 dated 22.07.2008)

For the purpose of redemption of Advance Authorisation, norms may be ratified as
under:

1. Quantity of export item namely, ‘Silver black Nude Core & Sleeve” may
be modified as 12,13,308 Meters.

2. FOB value of export item may be modified as Rs. 161,75,316/-

3. Quantity of import item may be reduced as 12564 Kgs. and its quantity
may be allowed as 1.04 Kg./Kg. content in export item on repeat basis
as claimed by the firm

Norms committee may take a view

L & =
%‘ — (’:;—ITA}I 250
(S. K. Jain)
Development Officer
Norms Committee I

DIPP No. 12/54/2017-TSW/61-A/R  dated 18/07/2017
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